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CENTRAL ADMINISTRATIVE TRIBUNAL • GUWAMATI BENCH. 

Original Application No. 169 of 2001. 

Date of Order : This the 30th Day of January,2002. 

The Mon'ble Mr Justice D.N.Chowdhury,ViCe-Chairlflan. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Shri Ashok Kumar Sarma, 
c/o Rahman Colony, 
NEPA Gate Tinali, 
Rowrioh, Jorhat- 5. 	 . . . Applicant. 

By Advocate Mrs A.BhattaCharyya. 

- Versus - 

The Union of India 
represented by the Secretary 
to the Govt. of India. 
Ministry of Home Affairs. 
New Delhi. 

The Director General, 
As sam Rif Les, DGAR. 
Laitumkhrah, Shillong. 

3 • The Commandant, 
24 ASsarn Rifles, 
Wokha, Naga land. 	 • • . Respondents. 

By Sri A.Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY J.(V.C) 

This is an application uzer Section 19 of the 

A,1ministrative Tribunals Act 1985 assailing the legality 

and validity of the order dated 9.12.99 issued by the 

Director General, Assam Rifles, Shillong discharging 
k. 

	

	
the applicant from service with effect from 30.4.2000 

in the following circumstances. 

2. 	The applicant Was initially appointed as Lance 

Walk Writer in the Assam Rifles. Till the impugned order 

was passed he served in the said establishment for 

28 years at different stations and at different places 

of posting. The medical board recommended for sedentary 

contd..2 
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of  
duties in 1993 and had detectedhaving polycystic liver 

disease of the applicant. He was further brought before 

another medical board and the medical, board placed him 

in the low medical category ,CEE' (Temp) for 6/12 months 

with effect from 14.1.1993 subject to approval of the 

higher authority, which was subsequently approved. He 

was again brought before medical board in 1995 and he 

was recommended and placed under Cat ICEEI (Permanent) 

for 2 years with effect from 22.9.95. He was again 

examined by the medical board and they did not find any 

change in the medical Category. He was also taken to 

the Release Medical Board. In August 1999 the Release 

Medical Board opined for his release in CEZ permanently. 

While things stood at this stage the applicant submitted 

an application on 

Rifles requesting 

ground since his 

in Headquarter AC 

to look after the 

- submitted through 

30 .10.99 to the Director General, Assam 

t or last leq posting cn. compasàionate 

hildren were stidying at higher classes 

and Ass am Range area and there was none 

children • The said application was 

proper channel and the applicant had 

.expressed his intention to proceed on voluntary retirement 

during March, 2000 as his health 'waS ; not permitting him € 

contInue in service upto superannuation. The said 

application was not processed instead by order dated 

9.12.99 the applicant alongwith few others were discharged 

from service with effect from 30.4.2000. The legitimacy 

of the action of the respondents was challenged by the 

applicant byay of an application under Article 226 of 

the Constitution before the Hon'ble Gauhati High Court, 

which was registered and numbered as W.P.(C) No.62(1C of 

2000. in the Gauhati High Court the Sr.C.G.SC appearing 

contd..3 
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on behalf of the respondents took the plea of maintainability 

It Was contended that Assam Rifles was governed by Central 

Civil Service Rules and accordingly the Central Adminis-

trative Tribunal Was the proper forum. The counsel for 

the applicant seriously objected to it. Eonsidering , •.• L. 
and on hearing the parties 

the statement made in the affidavit in oppositionthe Hon'ble 

High. Court held that proper forum for adjudication Was 

the central Administrative Tribunal. The High Court 

accordingly disposed of the 1rit petition giving liberty 

to the applicant to approach the Central Administrative 

Tribunal for appropriate remedy. Hence this application 

assailing the legitimacy of the order of release. 

3 • 	Here again the learned Sr .0 .G.S.0 Mr A.Deb Roy 

took the plea of maintainability and contended that 

Assarn Rifles being an other Armed Forces within the 

meaning of Section 2(a) of the Mministrative Tribunals 

Act. Mr Deb Roy contended that Assam Rifles is an Armed 

Force of the Union of India and applicant Was working 

in the rank of Warrant Officer and initially recruited 
Was 

as Rifleman in Assam Rifles. Since the applicantrecruited 

under Section 4(1) of Assam Rifles Act 1941 and in view 

of the Notification dated 6.12.1962 issued under section 

4(1) of Army Act, the Assam Rifles for all intentSand 

purposes is an Armed Forces and therefore the Tribunal 

has no jurisdiction to entertain this application. Hr 

Deb Roy also referred to the decision of the Central 

Administrative Tribunal, principal Bench rendered in the 

case of Ganesh Kumar vs. Union of India & others, disposed 

of on 24.1.2000. 

4. 	We have given our anxious consideration on this 

matter. As per the statutory scheme discernible from 

contd. .4 
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Assam Rifles Art 1941 read with the Assam Rifles Rules 

1985 and other cognate acts, the members of the ASS am 

Rifles are not subjected to the Administrative Tribunal 

Act but then it would not be appropriate for us to 

overlook the decision rendered by the High Court in the 

same case and that too in view of the firm stand taken 

by the Sr.C.G.SC and the High Court. We accordingly 

not inclined to dismiss the application on the ground 

of maintainability. Mrs A.Bhattacharyya, learned counsel 

for the applicant referred to another medical board 

held at Jorhat at the instance of the Deputy Commissioner, 

Jorhat by medical expert which indicated that the 

applicant was fit for work. We are however, not inclined 

to reject the medical report of the medical board 

conducted by the Assam RifleS,on overallConsiderati'on. we 
of the opinion 

are .iLthat the respondents . fe )A into error in totally 

overlooking the representation submitted by the applicant 

on 30.10.99 wherein he expressed his intention to proceed 

on voluntary retirement during March 2000. Since the 

applicant made that application as far back on 30.10.99 

the respondents were duty bound to consider his represen-

tation and pass an order thereon instead proceeding with 

discharge/re lease. As per the statutory scheme prevailed 

a person is entitled for asking voluntary retirement. 

The respondents in the written statement did not dispute 

the receipt of the said representation but in the 

written statement it was mentioned that the said 

representation was not processed further as the case 

of the applicants release was already under process. 

In the written statement the respondents also contended 

that applicant did not express his willingness to proceed 

contd . .5 
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on voluntary retirement when he was brought before the 

release medical board. The release medical board was not 

the authority for giving him voluntary retirement. In 

our view there was an obligation to consider the said 

representation and pass an order thereon. In the iflstnt 

case the respondents was not justified in just b-rushirg. 

aside the said application and grant the voluntary 

retirement • On that ground alone the impugned order of 

discharge/release is set aside so far the applicant is 

concerned and the respondents are directed to consider 

and dispose of the said representation dated 30.10.99 

(Annexure-P of the application) as expeditiously as 

possible and preferably within a period of 2 months 

from the date of receipt copy of this order. 

The application is accordingly allowed to the 

extent indicated. There shall, however be no order as 

to costs. 

1(.K.SHARMA ) 
	

D .N .CHOlDHt.JRY 
I 	 ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAJ 
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 	c2< 

TRIBUNALS ACT, 1985. 

A  

For use in Tribunal's Office 

Date of,Fiiing 

Reg1strar 

CAT, Guwahati. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDITIONAL 

BENCH AT GUWAHATI. 

BETWEEN 

ASHOK KUMAR SARNA 

WMI 

 THE UNION OF INDIA, AS REPRESENTED BY THE SECRETARY 

TO THE GOVERNMENT OF INDIA, MINISTRY OF HOME, NEW DELHI. 

THE DIRECTOR GENERAL, ASSAM RI FLES, DGAR, 

Laithmukhra, Shiliong, Meghalaya. 

Coritd.,,2 
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3. THE COMMANDANT 

24 ASSAM RIFLES, 

WOKHA, C/O.99AR 

Nagaland 

DETAILS OF THE APPLICATION 

PARTICULAR OF THE APPLICANT :- 

(i)Name of Applicant : Ashok Kumar Sarma 

(ii)Name of Father : Late Ram Prasad Sarma 

(iii)Designation & Office in 

which employed. : Warrant Officer (Clerk) 

24 1, AR, Wokha. 

(jv)Office Address : 24, AR, Wokha. 

(v) Address for service of 

oil Notices. : Ashok Kumar Sarma 

C/o. Rahman C0loney 

NEFA Gate Tinali 

Rowrioh, Jorhat-5 

PARTICULARS OF THE RESPONDENT. ():_ 

(1) Name of Respondents 	: (i) The Union of India 

represented by the Secretary 

to the Govt. of India, Home 

Ministry, New Delhi. 

The Director General 

Assam Rifles, DGAR, 

Laithmukhra, Shillong. 

The Commndant 
24 Assam Rifles, 

Wokha, Nagaland. 

Contd...3 
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3. PARTIOWLARS OF THE ORDER AMINT WHICH APPLICATION 
IS MADE ;- 

The application is made against the following order :- 

Letter Mo.I.31021/24AR/99/Adm-III, dated 09-12-99 

issued by the Director General, Assam Rifles, Shillong. 

Subject in brief - Arbitrary & illegal action of 

the Respondents by issuing letter No.I.31021/24AR/99/Adm 

III, dated 09-12-99 issued by the Director General, Assam 

Rifles, Shillong discharging the Applicant from service 

w.e.f. 30-04-2000. 

4. JURISDICTION OF THE TRIBUNAL :- 

The Applicant begs to state that the siiibject matter 

of the Order against which the Applicant wants redress is 

within the jurisdiction of the Mr& Hon'ble Tribunal in 

view of the Order dated 12-03-2001 passed in WP(C) No.62(k) 

of 2000 by the Hon'ble Gauhati High Court, Kohima Bench. 

The photostat copy of the said Order dated 12-03-2001 is 

appended herewith and marked as Annexure-A. 

5. LIMITATION :- 

The Applicant further begs to state that the instant 

application is with the limitation of the Hon'ble Central 

Administrative Tribunal inview of the Order dated 12-03-2001 

passed in WP(C) No.62 (K) of 2000 ± 

Contd ... 4 
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by the Hon'ble High Court, Kohima Bench, and/or under 

Section 21 of the Administrative Tribunal Act, 1985. 

6. FACTS OF THE CASE :- 

I. That, the Petitioner is a permanent resident of 

Sarthua Village in Bhojpur District in the State of 

Bihar and working as Warrant Officer (Clerk) in the 24 

Assam Rifles at Wokha. The Petitioner is a citizen of 

India, and as such he is entitled to all the rights and 

privileges guaranteed under the Constitution of India 

and the laws framed thereunder. 

II That, on the basis of an interview conducted by the 

Assam Rifles, the petitioner was selected and appointed 

and joined as Lance Naik Writer in the Assam Rifles. On 

15-06-71 the Petitioner was alioted No.360434 H and 

posted at 11 Assam Rifles Aiong. At the time of joining 

the post, the Petitioner was medically examined and found 

medically fit. The Petiner served for more than 28 years 

in different stations and his place of postings are 

given below :- 

PERIOD OF POSTINGS PLACE OF POSTING. 

15-06-71. to 15-04-81 	--- 11 Assam Rifles,Along. 

15-04-81 to 01-10-81 	--- 2 CC AR, Shillong. 

01-10-81 to 21-09-86 	--- Mizoram Range, Aizwal. 

21-09-86 to 24-04-92 	--- 21 AR.Jwalamukhi,Manipur. 

24-04-92 to26-05- 94 	--- 6 AR,Khonsa,Tirap, 
Arunachal Pradesh. 

26-05-94 to 09-02-99 	--- HQ AC Rnge/Assam Range, 

Jorhat. 
Contd...5 
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PERIOD OF FOSITINGS 	 PLACE OF 'POSTING. 

09-02-99 to till date 	--- 	 24 AR, Wokha as 

Warrant Officer(Clerk). 

III That, thd Petitioner begs to state that the Service 

of Assarn Rjfles is under the Administrative Control of 

Ministry of Home Affairs, Govt of India and the service 

conditions of the Assam Rifles are governed under the 

Central Civil Service Rules (hereinafter referred to as 

CCS Rules). However, for operational purpose, the service 

is governed by the Army Act and the Rules. Besides the 

above Acts and Rules, the respondents issues Record 

Offices Instructions and ARO's from time to time which 

applies to the Assam Rifles personnals. The Petitioner 

belong to Centrally controlled categorie's and the postings 

and promotions are controlled by A' and Records Branch. 

of the Assam Rifles Directorate. 

IV,, 	That, for the first time the Petitioner was called 

for a Medical check up on 14-01-93 by a Medical Board of 

the respondents and the Petitioner was detedted having 

Polycystic iever Disease. In the said proceeding, the 

Petitioner was recommended to be observed in Cat 'CEE' 

(T-24) with advice. He was found fit for Sedentary c1utes. 

He was further brought before another Medical Board and 

after examination he was recommended to be placed in low 

Medical Category 'CEE' (Temp) for 6/12 months w.e.f. 14 

Jan 93 subject to approval of the higher authority and 

the same was approved by the approving authority on 

31-03-93. 

Contd.. .6 
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A copy of the Medical Board proceeding dated 

14-01-93 and opinion is annexed herewith and 

maked as Annexure-B. 

That, on the basis of a summery and opinion of 

Wing Commander Pradip Kumar vide his opinion dated 

22-09-95, the Petitioner was again brought before a 

Medical Board on 25-10-95 and his disability was Poly-

cystic Liver Disease as was detedted. earlier. However, 

he was recommended and placed under Cat 'CEE' (Permanent) 

for 2 years w.e.f. 22-09-95 subject to the approval of 

the higher authority and the same was approved by the 

authority. 

A copy of the opinion and the Medical Board dated 

25-10-99 is annexed herewith and marked as 

Annexure-C. 

That, on 25-08-98 a Medical Board was constituted 

on the basis of summary and opinion dated 07-07-98 by 

Sq.Ldr. Gunjar Piplani, Air Force Hospital and there was 

no change in the Medical Category of the Petitioner at 

and he was placed in Med.Cat. 'CEE' (Permanent) for . 

years w.e.f. 25-09-97 subject to the approval of the 

Higher authority. However, the approving authority remar-

ked that approval not required as per ARO 2/90. 

A copy of the Summary and Opinion and the Medical 

Board dated 25-08-98 is annexed herewith and marked 

as Annexure-D. 

Contd ... 7 
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That, by an opinion by Lt. Col. Vishyanayak Cl. 

SL (MED) of 165 MH dated 22-07-99, observed that the 

Petitioner is fit for release from service in LMC (Law 

Medical Category) 1 0EE' (Permanent) and was brought 

before a Release Medical Board on 07-08-99. The Release 

Medical Board, on the haix basis of the opinion of the 

aforesaid Officer, opined to be released the Petitioner 

in CEE (Perm). The said report was recommeflded by the 

O.C. of the Unit to be boarded out. 

A copy of the opinion and the finding of the 

Release Medical Board is annexed herewith and 

marked as Arrnexure-E. 

That, the Petitioner submitted an applicationdated 

30-10-99 to the Directorate General Assan Rifles (ReC 

Branch), Shillong requesting for Last Log posting on 

compassionate ground since his children are studying at 

higher classes in HQ AC & Assam Range arand there was 

none to look after the Petitioner's children there. The 

said application was submitted through± proper channel 

and the Petitioner has expressed his intention to proceed 

on voluntary retirement during March, 2000 as his health 

does not permit to continue in service upto superannuation. 

pension. However, the said application was not proceessed 

by the Commandant and the same is pending before the 

Commandant with taking any action. 

A copy of the application dated 30-10-1999 is 

annexed herewith and marked as Annexure-F. 

Coritd,. .8 



IN,  

-8- 

IX. That, while the Petitioner was sincerely dischar-

ging his duties at Wokha, he got verbal information that 

instead of allowing him to apply for voluntary retirement, 

the respondents have decided to discharge the Petitioner 

althigwith some others on Medical Ground. On getting the 

information about the process of discharge, the Petitioner 

took immediate steps to get a copy of thO order and in 

the last week of February, 2000, the Petitioner got hold 

of copy of an order dated 09-12-99 by which the Petitioner 

and few others were discharged from service w.e.f. 30-04-

2000 on Medical Ground. The Petitioner got the copy of 

the said order from his own source. As per the 1etter,M. 

no leave is to be granted to any of the persons mentioned 

on the order, after recethpt of the order. The said order 

further directed that under no circumstances it the date 

of discharge will be amended and further payments were res-

tricted to the amount admissible keeping one month's 1way 

in credit to avoid debit balance, due to over payment to 

be recovered from the paying officer concerned. However, 

the Petitioner is not officially intimated about the order 

dated 09-12-99 till date. 

A copy of the order dated 09-12-99 is annexed 

herewith and marked as Annexure-G. 

X. 	That, the order dated 09-12-99 has discharged the 

Petitioner on Medical Ground and he was granted leave for 

15 days i.e. from 18-3-2000 to 1-4-2000. The Petitioner was 

further examined by a Medical Board on 27-3-2000 at JDS 

Civil Hospital, Jorhat and after proper investigation, the 

Board was of the opinion that the Petitioner is found fit 

for work. 
Contd.. .9 
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A copy of the Medical Board report dated 27-03-2000 

is annexed herewith and marked as Annexure-H. 

That, the Petitioner begs to state that the service 

of the Petitioner is governed under the CCS Rules and as 

such any action by the respondents against the Petitioner 

ought to have been done as per the CCS Rules. The Record 

Office instructions and ARO' q  are not applicable in so 

far as the Petitioner is concerned and it is the CCS Rules 

that is applicable to the Petitioner. 

That, the Petitioner begs to state that the Petitio-

ner served under the services of the respondents for more 

than 28 years and he is entitled to go on voluntary re-

tirement under the Rules. However, instead of allowing 

the Petitioner to apply for Voluntary retirement, the 

respondents have decided to discharge the Petitioner on 

Medical Grounds on the pretext of some medical board re-

commendations and as such the action of the respondents 

are violative of principles of natural justice and adminis-

trative fair play in action. 

That, the Petitioner begs to state that except 

1993 Medical Board report, the Petitioner was placed 

under Medical Category 'CEE' (Permanent) since, 1995 and 

there was no changes till 1998, that is for the last 4 

years and if the Petitioner is to be discharged on Medical 

Ground, the respondents ought to have taken action within 

that time, if at all it is necessary. For the last 4 years, 

Contd...1O 
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there was no charges and the Petitioner was placed under 

'CEE' (Permanent) Category and as such the sudden deci-

sion in 1999 to discharge the Petitioner is not warranted 

under the law. 

That, the Petitioner begs to state that for the 

purpose of determining the case of the Petitioner in the 

present context, the relevant provision is the CCS (Pension) 

Rules, 1972 and the respondents have failed to consider 

the case of the Petitioner in terms of the above provisions 

and as such the action of the respondents is arbitrary and 

discriminatory and violative of Articles 14 and 311 of the 

Constitution of India. 

That, the Petitioner begs to state that the respcnT 

dent No.3 ought to have proceessed the application of the 

Petitioner dated 30-10-99, by which the Petitioner has 

expressed his intention for Last Leg of Posting at Jorhat 

from March, 2000. By not processing the Petitioner's 

= 	application by the respondent No.3, the Petitioner was 

made to suffer and action of the respondent No.3 is mala-

fide and violative of principles of natural justice. 

That, the Petitioner bess to state that the opinion 

given by the Medical Board of the JDS Civil Hospital is 

• 

	

	very, clear that the Petitioner is fit to work and the cer- 

tificate being issued by a competent authority, the res- 

• 

	

	pondents should rely and take action in accordance with 

the resommendatiori of the Medical Board. 

Contd .. . 11 
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xvii. mat, it is submitted that the family of the Peti-

tioner is at Jorhat and his three sons are studing in 

Central Schools and the respondents ought to have consi-

dxKx 	the Petitioner t s application dated 30-10-99 

for Last Leg posting on compassionate grounds. 

XVIII.That, it is submitted that the Respondent failed 

to consider the application of the Applicant dated 30-10-99 

for Last Leg of Posting at Jorhat and he was forced to be 

discharged on Medical Ground. The action of the Respondents 

is malafide and without jurisdiction, 

That, it is submitted that the action of the res-

pondents in not communicating the order dated 09-12-2000 

is the manifestation of the intention of the respondents 

to victimise the Petitioner and as such the action of the 

respondents is violative of administrative fair play in 

action. 

That, it is submitte 1 that before passing the impu-

gned order dated 09-12-99, no reasonable opportunity was 

afforded to the Petitioner to represent his case. The 

procedure adopted by the respondents is unknown to 

law and as such the action of the respondents is mila 

violative of principles of natural justice. 

I 	 XXI. That, it is submitted that the impugned order 

Contd...12 
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dated 09-12-99 is too vindictive and such an order is 

unknown in service jurisprudence. The impugned order has 

taken away the right of the Petitioner to go on leave, 

which otherwise he k is entitled under the Rules and no 

scope was left to vary or modify the order. Such an 

order is unwarranted and not tenable eithter in law or 

on facts and it is a fit case where this Hon'ble Tribunal 

should interfere to protect the rights of the Petitioner 

guaranteed by law of the land. 

XXII. That, this application is made bonafide and for 

the ends of justice. 

RELIEF(S) SOUGHT :- 

The humble Applicant prays that your honour would 

bee graciously be pleased to admit the instant petition, 

call for the records, after hearing the respective parties 

be pleased to quash and set aside the Letter No.1.31021/ 

24AR/99/Ad-III dated 09-12-99 passed by the Director 

General Assam Rifles, Shiliong (Annexure-G) in respect of 

the Applicant Regimental No.c/360434 Shti Ashok Kumar 

Shrma, Warrant Officer (Clerk) and/or be pleased to pass 

such further order or orders as your honour may deed fit 

and proper in the facts and circumstances of the case. 

INTERM ORDER, IF PR&YED FOR :- Nil. 

DETAILS OF THE REMEDIES EXHAUSTED : - 

The applicant filed a petition dated 30-1 O-21 999. 

Contd. . .13 
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to the Drector General of Assam Rifles, Shillong. The 

Applicant also filed a Writ Petition in the Hon'ble 

Gauhati High Court, Kohima Bench being W.P.(C) No.62(K) 

of 2000. Wherein the Hon8ble High Court vide ±tl it's 

Order dated 12-03-2001 has given. Liberty to the Applicant 

to approach the Central Administrative Tribunal for adju-

dication vide Annexure-A. 

MATTERS NOT PENDING WITH ANY OTHER COURT ETC • - 

The Applicant dtholares that the matter regarding 

which the instant application has been made, is not 

pending before any C 0urt of law or any other authority 

or any other Bench of the Tribunal. 

r 
PARTICULARS OF PAYMENT:- 

IMdian PostJrder of Rs.50/-  

43cL 	d 	C-.2OoI 

DETAILS OF INDEX :- 

An index is containing the details of the documents 

to be relied upon is encibsed. 

VERIFICATION :- 

I, Sri Ashok M Kumar Sarma, son of Late Ram Prasad 

Sarma, aged about 50 years, at present resident of C/o. 

R5hrnan Coloney, NEFA Gate Tinali, Rowrioh, Jorhat-5, 

Assam, do hereby solemnly affirm and verify that the 

Contd. . .14 



contents in para I to 13 are true to my personal 

knowledge and belief and that I have not suppressed 

any material facts, and in VERIFICATION Whereof I set 

my hand on 	cl th day of 	 2001. 

Place : Guwahati 
	

(Ashok Kumar rma) 

Date : 
	

Applicant 

To, 

The Deputy Registrar 

Central Administrative Tribunal 

Bench at Guwahati 

Bhangagarh, Guwahati. 
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LIST OF INDEX 

	

Annexure-A 	 = The Order dated 12-03-2001 passed in 

	

Page I lo 	 W.P.(c) No.62(K) of 2000 by the Hon' ble 

High Court, Kohima Bench, 

	

Annexure-B 	 = A copy of the Medical Board proceeding 

	

Page 12 	 dated 14_01_9 & opinion, 

	

- do - C 	 = A copy of the opinion of the Medical 

	

1t2 ° 	 Board dated 25-10-99. 

	

- do - D 	 = Summary & Opinion of the Medical Board 

• 	 dated 25-08-98. 

	

- do - E 	 = A copy of the opinion and finding of the 

Release Medical Board. 

	

- do - F 	 = A copy of Application for Last Leg of 

Posting dated 30-10-99. 

	

- do - G 	 = Discharge/release Order dated 09-12-99. 

	

- do - H 	 = A copy of the Medical Board Report 

dated 27-03-2000. 



-.-.. 	..,-- - •,____, . 	--- - - 

ie ot pp- ,Date fixed for Date o !Defl- Dte on 
J4cat1on for inotifying the ,very oi reçui- 'copy was ready 	over to-iTh the copy 	,requisite num-,site starps 	1 for de1lvery, 	tpp).ica ,ber for stamp and folios. 

and folios 0  
/ 2) /2) /e / 

- 	* 

L!±L r 
51 

IN THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM; NAGALA :MEGHALyA MANIPTJR : TiPURA: 

MI ZORAM & ARUNAcHAL PRADE SR) 

I(OHI1jA BENCH 

Ashok Kumar Sharma 

- Vrs - - 
Union of India 

W0P.(c) NO.62(K) OF 2000. 

000 Petitioner 

0000 Rcspondt, 

P R E S E N T 

THE RON' BLE MR • JUSTICE B 0Li?RE 

:For the peti,tjoner 	:- Mr.C.T.Jamjr. 
Advocate, 

•For the Respondent 	:- Sr ,C.G.5.c, 

12 .3.200]. 	 ORDER 

Heard Mr,C.T.Jarnjr, learned counsel for the 

petitioner as well as Mr.lCMerurio,learned Sr.Centra]. 

Government standing counsel for the respondents 0  

Ater hearing the parties at some length,lco 

Sr .CGSC has pointed out that the petitioner 'S servlce 

under the Assam Rifles is governed by Central Clvi). 

Service, 1965,and as such,the proper forum for th 

petitioner to approach is the Central ?rn.Lnistratjve 

Trbunal ,Learc3 counsel further submits that th ie Aasam 
Rifles' Service condjtjon are not governed by tho Army 

Act as they are gov'ned by the said Central Civil Scrvj.co 

Rules 

Mr.C.T.Jamir,learned counsel for the petitimier 

submits that the impugned order dated 1-12-1999 is blata-. 
ntly passed by the respondent&urer Army Act although 
it is not clearly ttated under which Act the said impugned 

order was passed 0  
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In para 5 of the 
Aftidavit-in-OPPOsition it is 

stated that the petitioner was a member of the ForCo 

hence all rules and regulations applicable to the 

rnerftbers of the Force was equallY applicable to the 

pe
titionOr ,Th0 'ierried counsel for the parties also 

abtt*it5 that the service 
condition of the potiti0nr 

is governed bY the Central Civil Servicz
,1965 #howevere  

f or operational purpose,tbe service is 
governed by 

am of the view that 
the rmy RuleSI that cases i  

the proper fonilfl for adJU!UCatj01 js the Central 

Administrative .
jjunalBei1g in 

that pOsiti0flet 

petiti0' is at libertY to challenge the impugned 

order before the learned CAT whether the same was 

passed under the Central CLvil 
Service Rules the qtte" 

stion is left dpen to the CAT 
to decideo 

In view of the above positionitho peti.i0 
	is 

at lbertY to approach the CAT within a period of 
tWO 

0d ay ,afld any 
delay causing the pendencY 

months from  

of this writ petitiOfl it shall 
be considered to have 

been condOnedo 	 - 

With the above d2Cti0n5 
the petit ion is 

djSpOS?d fo 

si' JUDGEO 

yfl,, f1 

Koiija J3L1Ch 
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- . 	 cervical and dorsal vertebrae 	ARE 
• 	 t• oJ 	 feet, 	•joirt$, 	pelvis, 

veiflS) 
1unr-and sacral. vertebrae, 	CQCyX, 	vricSE? 

MAD 

,. 	.• .. 	. 	 • 	.--*. 	...- 

pVIcTL C1PIPYj 
ieicTht  

• 	 (a) 	Height 	(cms) 	
-. 

Urine 	exarninatiOfl$ 	NU......... 

pea.ance 	J1bamen 	sugar 	. Sp. 	Gravity . 	-. 	-.......... . -. 

1$ 	ND 	 1012 
Physique: 	Good 

Genito-UriflarY an 	perifliUrn HycroCele, variCOCele, 

undeceflded testis, 	j. haerporrho.idS) 

Skin: NOrTMZ 

Enáocrine conäjtioflS 

Cardiac vascular systum heart size, 	sour1S, 

artri.al walls- 

• 	 (h) 	RespiratorY systEm: 	ix 

Chest measurerner)t to n-ret 	1/2 cms) 

F;l1 expiration 	84 	•• 	- 	 cms 

Range of expansion 0 	 • 	
cms 

X-ray chest (When apt.icah1e) 	NA 

Cent.rI nervous system 	( 	RfiexeS, 	tremors) 	NAD 

ibdomE?nt(Herfl18, 	muscle tons 2nc orqanS 
):0b0 	of to1ycy 

tic l4i'r 	iesc.: 
in LJC CEE(prrn) 

(1) 	Teethe? and GurnS: 

ELTH: 

)t1 flwnber o 	teeth 	28 	 No of 	teeth 	efectiVc 

(MjSs.ng  tooth to he jflGiC?tCQ 	v a horizontal 
_02. 	-............... 

toth by a crQE through the aerO2ri 
1ine and tmsaveab1 

fi9ure) 

• 

•:1,I1. 
• 

4 

r 

; 
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., •;.f 	... 	,. 	... 	..,,, 	., 	. 	...•. 	i,-., 	•••; 	,• 	..... 

Other d.seese N L 
....•. 

(I) Any abnormalities or corC,iti.:ns affectinQ 
physical capacity nb 	:e.d7 noted) 

	 NIL 

M CiP1CITV .\D EMOTION &T 

Speech: Noz'inal 

Evidenve suggestJing: 
. 	. 	. • . 

	(1) 	Mental hCkWar(:SL 	Th 

(ii.) 	Emotional i.nt. 

Final observations, findin.s anó recornr'endttons of redical 
officer (Iledical category and oabe of last mdica1 board procc.eding 
present medi.ca:L category are to be specifically rnentiond ej  
alongwith brief history)ga Inv1 was detected having flaton1y iii 

92 0  he Was d4aiporti as case Of polycystic Liver diseases in Jan 93 
P1ad in LNC 	(Tmp). Aoard, held it writ Iosp, 6 Aacn Ri1es 14 J 

R* wae fLrt ploced in LMC CE(Perm) wef 14 Jl 93 ?edical boar 

	

at unit hO;p , 6 AP. L413 beld at tn KR !C & 	rn Range, No 
he has been opined to br,  rttearcd4  5.11 CJ(P(.rr) vide opinion 

b.COi Vwanayak1(, pl.(Med) of 165 P2, 1 dated 22 Jul99.  

vThether attr:LhL.tahl€/agravat c. 	Percentat of disablement 
to service or Not 

—, 	-.... ...... 	 ..NO.. 	. 	.. 	•. 	• 	60%.. 

• 	 Sjqnature of Presioent 
£ Ad 

Sign ture ot Vembprs 1. : 	\L 	• 
H C 	Iv 	J1( 

2. 

. 	— — — 	......... ...... 
1c 	i. 

• 	.. 	 S  7'J .  —, . 	I 
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ANNEXURE : . 

WN 

SGQ43411 WO 
Ashok Murnar Sharma 

24 Assam Rifles 
C/o. 99 AFO 

To : Directorate General Assam Rifles 

(ReC Branch) 

Shillong - 793 011 

(Through Proper Channel) 

LAST LEG POSTING ON COMPASSIONATE GROUND 

Sir, 
i 	I have the honour to submit the following few lines 

for favour of your kind consideration please. 

1 2. 	That Sir, I have already completed 28 years of service 

/ under your kind control and served in both hard and soft areas 

as and when I was considered for posting. It is a veritable 

fact to reflect here. That during my total service I have never 

requested for choice. That drtg 	ttai posting. Presently, 

I am serving in 24 Assam Rifles. I intended to proceed on 

voluntary retirement during March, 2000 as my health does not 

permit to continue my service upto superanuation pension. 

3. 	That Sir, my children are studying at higher classes in 

HQ AC & Assam Range are and there was none to look after my 

family and children there. 

4. 	Under the circumstances stated above I request your 

good self to be kind enough to consider my case sympathetically 

and post me to the following places so that I can serve peace-

fully for the remaining small period before proceeding volun- 

tary retirement. 

AR Dog Unit 

No 3 MGAR 

5. 	For this act of your benevolence I shall remain ever 

grateful to you. 

Yours faithfully, 

Station : Field 	 Sd/ 

Dated. : 30 Oct.99 	(360434H WO Cik Ashok Kumar Sharma) 



___ 	-- 

.k. 
	thoLKur nitr 

C/(J 	99 APO 	. 	 . 	.. 

i'o 	Dir€ t.,cirate. G 	er.J. A.tm Liii 
Re }3rarich)  

( I 	fU.ph }: 	 ..lJ.irHIci I 

LI IEI EQ lilUl. QIi Q A35QJIiI RQWlll 

.1 

1 	I have the honour to ;ubini.L Lfle following few iinc 	ic. 

:ur kni con d.ter 

2 	That sir, If have already completed 2 	years O± 	.e:vi.co 

YiH 1nd T:cit.rC1 	 rr4 	 :Yh horci tnd  
i. 

nv 	. 

1 	o fl peri; on 

'} 	i r 	f 

ic:.  
•y 	i:-hj1.jren there.. 	. . 	 . 	. 	. 	. 	.. . 

ci.rcu;cntncoz st. ..  

C. 	 . 	. 	' 	:; 	•.n.s.' 	s.. 

on 	t.h i n 	: 	. 
r 	. 	,. 	... 	,. 	•.. 

;i j ii Lu i .1 y, 

.5 

. 	 ...... 
- 
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ANNEXURE - G. 

REGI STERED 

Mahanideshalaya Assam Rifles 

Djrectorate General Assam Rifles 

Shi llong-79301 I 
eIe: 705108 

I.31021/24AR/99/Adm-III/09 Dec. 1 99 
24 Assam Rifles 

C/c. 99AP0 

Discharge/Re leB 
Medical around. 

Reference Med.Br. ION No.VIII .11063/1/Med-25/99 
dated 2 Rec.99. 

Discharge/release from service on Medical Grounds in 

respect of the following indvl(s) has/have been approved from 

the date(s) mentioned against him/them. Necessary case may be 

please be published and pension papers fwd to this Dte NE 
Branch immediately :- 

C/36o434 WO • CIK A.K. SHARMA 	Date of SOS 
30 Apr.2000(AN) 

 2400799 Rfn/GD Sudhakaran C 	- do - 
 2400842 Rfn/GD S.D. Sharma 	- do - 
 2400971 Rfn/GD N.K. Shauhan 	- do - 
 2401097 Rfn/GD K.C. Yadav 9(nlne)-. do - 

only 
2401171 Rfn/GD Ram Singh 	P.T.O. - do - 

Please ensure that all formalities as per Govt. of 
India Hin of Finance letter No.F.25(15)/73 Main & part of 20 
Jan.78 and ROl 1/90 are complied with. 

Please ensure that no leave is granted to the above 

named indvl(s) after receipt of this letter. Under no circum-

stances the date of discharge issued will be amended. You are 
requested to ensure that further payments are reqtricted to 

the amount admissible keeping one month's pay in credit to avoid 
debit balaiace due to over-payment will be recovered from the 
paying offer conceraed. 

While pub the SOS cas. unit will ensure that particulars 

Coritd ... 2 



-2> .'- - 

-.2- 

of NOR(s) with home address are also pub therein after interro-1.1 
ating the mdvi to ensure correctness. In case of any change,. 

ti,he same will imdtly be pub and all connected docus amended 

ccordingly duly supported with necessary certs of NOR is most 
ssential for issue of pension payment order by the PAO(AR). 

Please fwd all connected docus within 15 days.of receipt 
of this letter for finalisation of his/thetr IRLA/GPF/Pension/ 
' 1 ratuity ARGIS etc. by due date. 

Sd/- illegible 
Maj 

JAG (Record) 

For DG Assam Rifles. 

• HQNLR (3) . 

Assam Rifles C/o. 99 APO 

DOc/UPAO/AGRIs/A/MED Br./Adm-I/II_ for into and necry. action. 

NE-Ill- for into and necessary action, Med. docus IVIED BD 

roceedings and relevant papers in respect of the pers as shown 
ri the para 2 above are sent herewith. 

(g) 2401251 Rfn/GD R.D. Shiko - 20, Apr.2000 (AN) 

(ii) 2401334 Rfri/GD Niru Kumar - do - 

Sd/ illegible 

t 

.SkKo 
	0 
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1 TL 1c : 705108 	 0 	

;m1111( 
?):Lr:cor; 	GflrJ kjIj !!±Ia J.i1rg 	93011 

I..31Q21/ 24AP.J'99/.ct-xJ:I,' 	
Dec99 

97 :0 	 0; 	

• 

• 	 0 	 ,• 

• 	Ron fled br ZON NO eVIZX 1 1b63/j/Hed,/25/99 dt 2 De&99. 
2 . 	Dichar/r.J}. fror(1 	tVjc( 	

3ij grounds in rcspcc 0 L th( 	 i2idvl ( ) h:./Joi 	t 	r 1 pp 	frm th 	tc '1c nt ior,oj 	 •hin/ tc.::i • 	:cc 	
ca r'.ay p1oao be pub 1 .1hcd aliLt • flsin 

japers Evidt thi JJLr WE Drrich in cdjaf ly - 
c/360434 Wo/cik A.K,'Sharnit  e) 	2400709 1fn/Qr Sudhakeirazi c' 1 	

30 Apr 2000(AN)
'-do.- - 24OO842itfn/GD D Shaziná 

2406911 Rth/(D NN chauhan'
' 	 '-do' 240107 Rth/cij }C.c Yadav 	.. 	 '-do.. 240i.17j. Rth/oi, flarn.singh 	1 	 '-do- P1 	oflur 	hhi 	j' forrnai11(.. 	s jx?r Govt o.f IflUi. i "iifl 

of Finance iotcr 
	PirL of 20 j;j '70 Qflf • ROT 1/90 trp complied with. 

4 . 	Pkas E?flGur L!i.: 	no •L 	is ijrt:inL3 o Lhc bov j nclvj. ( ) 
	Uncir fl' ci ruunc utl:. : 	• '; IIS Ia3 , 	.is3U  ur 	 'iJ..I.1 ho amuxcd 	 ? You are roqu3.m t: C fl 	b : furth0- p:1\rmns 	 ; Lr.ic 	1: 

	

:1 o 	moun One month 	 r 

	

p.ty in rccJ. 	avoid dobi bU1flcr. dUO 
c'vr j;'yrnnt 41l b rconyj •rorn 	p.rj-; Of fr cunc rh 
3, While pUb theSO c:, 	jj1r:flcuru 	part.Lou].,rs of 
NOK( u) rih home :ddros0 nrc i ) 	 L,h L

o puh 	 ftL-  il1orroy' L.Ln ho i.nd; o 	ur corrctn. In CSO of a
ny chnç4n, lh will irndLly br. pub fld 	13 r.;1ine.r_L,J 

drcj5 mcflod 	cCOrUJM1 .01 Y duly 8Ufpotj wiLl1 !t  I.s SUO of pj 	 s 
1 Li:3rn - y • o Ln of N01 i tnosL 	soii1:j.o3. for paytTIc.r,f c,rdt: 	by Li 	Pflo (r) • 

• 	6 	
P1e1,; f.':d cj cQJJZjOctcc do3 wiUij 15 days of r:.cc.Lpt 

Of 
his 	 for flna1i3,Dti. of hi  G 	 :i/ hn r i TRL;t/QPF/por ion'lT 'U • 
;r 	tc by dU dat:0. 	

0 • 

C A Ga 
Maj 
JA(Record) HQ 	

for @ Assam Rifles 

O s. -. fur jf 	ncI flccry • - c NE-Ill - for £nfo •1z1c. 	 -y ct;j0fl 	Mod 'Jcus, Hd b PrOCocd1nq8 •nrJ 	1c•vaxit 1)'jL$ in ro3poct Ot porn 	 on fli. 	2 akv 	nc.wt h -  rc'wj 

Vr4 	•• 	-.••.•• - 

••0 ••,  

• 	•:•.: 	•.. •4 	.0• 	• 	• 	••' 0 	• • 	0• 	• 	• , O 	• - 	• 	0 	• 	• 	• 	• 
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Ke&toa1 beard held t th &rection of Deputy comiesinorz of Jothat 

awD. 9. 7 .40 222000 at r .0 8 civil HQIPitaI .on 27.3.2004) 

e&Laal boad held with the following menbere present. 

Orox .Ror u:er&. $upt. 3 D s Civil flotpital,Jorhat. 

1.D*. MaxTh4 $D.*.fl.O..JD343iyil flospital 1Jorhat. 
.3iDra .Dutta,'$r.M.&.1I.ó. i D 8 Cjyj] ffosptalJorbat. 

4.A.Neoq. Ng&,H.Q.ml J D 5 Ciril Rospital 1Jorhat. , 	- ___ - _•_ - - - _ - -  
- - - - - - - - - - - a - a - 

i Ashok Kr o Sharmah.male 49yrs • identif icti.on mark'. oae mole in cneck 
eEt side, 

'• 	•. '. Pte eu/win. 
B .D. 130/86 mm of h2. 

oema'. nil. 
nil., 

c*us - niJ, no engoresed vaifl. 

ftu'-'. Abmtn'. 1ivir 3 finger pulpable of livtr.  

8plon'. not palpable. 

tU&ey- not palptble. 

CNS'.NiW. 

neart. ND. 
xnveatigadon'. Ultra sound seen ah0vi Polycysstic do of liver 

Dignoaie'. Volyctetic disease of liver, 

e&i.on'. Ltt for york. 

P4 .L( .13orpuri. 
iPdt 3D8 ,Civi] kpita1,JOrIiat. 	 Ju5.Civil 

Dr.A,Neg. 

,o. as ,isii r4opital1 	 0-1 JDS Civil i-ospit1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

	

GUWAHATI BENCH 	: : GUWAHArI 

O..A NO 169 OF 2001 

'JA~ 

Shri AK Sharma 

- Versus 

Union of India and Others. 

And 

In 	 matter of 

Written 	Statement 	submitted 	by 

Respondents. 

The 	respondents bog to submit 	the 

Preliminary Ohjectloj1 of the case, which he 

treated as a part of the Written Statement. 

PREL IMINARV OBJECTION 

That 	the 	instant 	application 	is not 

maintainable as the applicant belongs to Armed 

Forces in view of the provison to Sect ion 2 of 

the Administrative Tribunal's Act 1985 so this 

Hon'ble 	Tribunal 	has 	no 	juridiction to 

entertain 	the said original 	application. That 

the 	Assarn 	Rifis is an Armed 	Force 	of the 

Union 	of India and applicant was 	working in 

the 	rank 	of Warrant 	Officer 	and 	mi ti ally 

recruited 	as rifleman 	in Assam Rifles in the 

year 1971 	and he after giving compulsory, 



Military 1raininç 	irl Assam Rifles and was 

appointed as Rifleman in 11 Assam Rifles. 

That the applicant was recruited under 

the provision of Section 4 (1) of Assam Rifles 

Act 1941 and at present the Army Act 1950 has 

been made applicable on the applicant vide 

Central (3overnment Notification No SHO 315 

dated 06 Dec 1962 iSSUed under section 4 (1) 

of Army Act That the said notification is 

issued for the for'ces by the linicn of lndia 

That in t h e similar situation 	the 

Principal Bench of central Administrativ 

Tribunal, New Delhi laid down in similar case 

The original application of military personnel 

or persons belong to Armed Forces is not 

maintainable before the central Administrative 

Tribunal with these observations dismissed the 

c'ricjinl application as want of iurisdiction 

A true copy of the iudgement order dated 

24 Jan 2000 on F No 2858 of 27 Dec 1999 filed 

by Ganesh Kumar Vs UOI & Others in the CAT, 

Principal Bench, Delhi is enclosed herewith 

for ready reference of the Hon ble CAT. 

4 That in these circumstances this Hon'ble 

Tribunal has no jurisdiction to entertain or 

pass an order or cii rect ion etc, which is not 

within the jurisdc:t ion in respect of present 

subject 	matter 	and 	present 	original 

application is liable to he dismissed at this 

stage 

I* 
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WR I TTEN STATEMENTS: 

The Written Statements of the. above 

noted respondents are as fol lows 

I 	That ulith regard to the statements made 

in Para 6 (I), the respondents beg to state 

that the averments made in this para are 

ac:cepted to the extent as supported by the 

record and the, petitioner m a y be put to 

strictest of proof. 

2. 	That with regards to statements made in 

Para 6 (I I) the respondents beg to state that 

the applicant was enrol led in Assam R:i.fips on 

15 Jan 1971 as a recruit writer and was 

posted to 11 Assam Rifles after completion of 

his Basic Training, Petitioner at the time of 

his enrol iment was medically examined and 

found fit and was posted to various p].aces as 

per the policy of posting 

3 	That with regards tothe statements made 

in Para 6(111), the respondents beg to state 

that Assam Rifles is a Para Military Force 

which is under the administrative control of 

Ministry of Home Affairs and the service 

conditions of the Assam Rifles personnel are 

governed by the Assam Rifles Act 1941, Cent:rai 

Civil Service Ruies That the Assam Rifles 

personnel are also governed by the Army Act 

1953 and the Rules made there under when they 

are attached to or operation with the regular 

Ed 

1.. 
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Army.. 	This 	has 	been 	done 	vide 	601 

Notific:ation SRO 318 dated 06 Dec 1962. When 

the Army Act is applicable then Section 6,7,8 

& 9 of Assam Rifles Act 194:1 which deals with 

the of -fences are suspended.. The Director 

General Assarn Rifles has been empowered under 

Assam Rifles Rules, 1985 to issue such Orders 

and Instructions from time to time for smooth 
S c 

functioning of the force.. The contention of 

the petitioner that the posting and promotion 

are controlled by A branch are incorret.. The 

aspects of posting and promotion of the cier'ks 

are being dealt by Record Branch of this 

Directorate.. 

4.. 	That with regards to the statements made 

in Para 6(IV), the respondents beg to state 

that the averments made in this para are 

incorrect.. The petitioner was first medically 

examined when he developed high grade fever an 

30 Aug 1992 by civil doctor.. The petitioner 

was subsequently admitted in 5 Air Force 

Hospital on 30 Nov 1992. He was under 

treatment in the same hospital till 13 Jan 

1993. When the applicant was discharged he 

was placed under temporary low medical 

category for six months.. The applicant was 

diagnoised having suffering from HEPATOIIEGALY.. 

The medical 'proceedings were approved by the 

competent authority on 31 Mar 1993. The said 

hoard proceeding has stated that the disease 



5 

of the petitioner is not attributable to 

serviced 

5. 	That with regards to the statements made 

in Para 6(V), the respondents beg to state 

that the applicant was placed in permanent 

Medical 	Category on 14 Jul 	1993 	The 

• 

	

	 applicant was again brought before the medical 

board on 25 Oct 1995, in accordance with ARO 

• 2l90 By the said medical hoard the applicant 

was again placed in permanent medical category 

for two years with effect from 22 Sep 1995. 

The said board was also duly approved by the 

competent authority. In the said board which 

was held on 25 Oct 1995, the Classified 

Specialist (Medical) opined that the 

petitioner was still suffering from POLYCYSTIC 

disease of liver and there was no change in 

the condition since last hoardheld in 1993 

Hence in view of this. the petitioner again 

placed in permanent medical category 	for 

another two years 	The contention of the 

petitioner that the medical board proceeding 

was not approved is incorrect 

A true copy of the medical 

board dated 25 Oct 1995 is attached 

herewith and marked as Annexure I to 

this Written Statement- 

6. 	That with regards to the statements made 

in Para '6(VI), the respondents beg to state 

that third medical board was held on 25 Aug 
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1998 1  under the authority of HQ AC & A Range 

convening order No I24016/STW-MiR/68A/200E9 

dated 20 Aug 1998 The petitioner was again 

placed under medical category for two years 

with effect from 25 Sep 1997 vide this hoard. 

The medical specialist again opined that the 

case of POLYCYSTIC liver disease and 

individual to continue in low medical category 

permanently for two years. The said board 

proceedings were not required to be approved 

in accordance with ARO 2/90. 

A true copy of ARO 2/90 is attached 

herewith and marked as Annexure —II. 

A true copy of convening order 

No Ia24016/STWMIR/68A/20089 dated 20 

Aug 1998 is attached herewith and marked 

1 
	

as Annexure —III. 

7. 	That with regards to the statements made 

in Para 6(VII), the respondents beg to state 

that the applicant was again brought before 

the medical bdard vide NLR(S) convening order 

No 15012/2/A-99/:517 dated 09 Jul 1999. That 

t h e petitioner was sent to miitary hospital 

and were examined by Lt Col Vishya Nayak 

Classified Specialist Medical on 22 Jul 1999. 

He on examination opined that the petitioner 

was fit to release from service in Low Medical 

category (Permanent) . In persuance to the 

said opinion, the applicant was brought be-fore 

a release medical board held on 07 Aug 1999. 
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After medical examination by the said Board, 	 a, 

t h es applicant was rec:ommended to be boarded 

	

out by the Commandants The release medica1 	-' 

hoard was approverJ on 01 Dec 1999. 

A True copy of the media1' 

board proceeding is annexed herewith and 

marked as Annexure IV, 

B, 	That with regards to the statements made 

in Para 6(VlII), the respondents beg to state 

that the applicant did submit an application 

dated 30 Oct 99 wherein he requested for his 

last leg of posting.. The said application was 

not proc:essed further as the case of the 

petitioner release was already under process.. 

hence no action was taken on the said 

application, 

9 	That with regards to the statements made 

in 	Para 6(IX), the respondents beg to state 

that the applicant n e v e r expressed his 

wiliingness to go on voluntary retirement when 

he was brought before the release medical 

hoard Hence the averment made by the 

applicant 	is misleading. 	Moreover, 	the 

applicant himself signed before the board and 

answered 	to questions given as part 	of 

personal statement of the applicant.. The 

release medical hoard wherein he was asked to 

give information about his health condition, 

he expressed his willingness to go on release 

medical hoard. Thus, it is clear that the 
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applicant was informed well in advance about 

his release on medical cjround. That the 

contention of the applicant that he caine to 

know of his release of last week in the month 

of Feb 2000 is açai.n misleading. The 

petitioner was informed on 23 Dec 99, by a 

signal that he was to proceed on release on 

Medical cround In order to complete all the 

formalities of his release the applicant was 

sent on extra ordinary leave on 18 Mar 20(.10 to 

01 Apr 2000 

A true copy of Signal is 

attached herewith and marked as Annexure—V. 

10. 	That with regards to the statements made 

in 	Para 6X) the respondents beg to state 

that the contention of the applicant that he 

was givert relief is incorrect as he was sent 

on leave from 18 mar 200$ to 01 Apr 2000 The 

board proceedings submitted by the applicant 

on direction of DC, Jorhat also revealed the 

applicant is suffering from POLYCYSTIC disease 

of liver. That with reference to t h e 

content:ion of the board that the petitioner 

was fit for work, it is submitted that nature 

of duties in Armed Forces are peculiar as 

compared to civil therefore taking no 

cognizance of said repor't should be taken. The 

petitioner was enrc:dled as a c::ornbatant 
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ii. That with regards to the statements We 

in Para 60I), the respondents beg to state 

that the averments made by applicant appear to 

be misconceived and misleading as submitted 

above in Pará 3 of the Written Statement that 

Assam R:ifles Order and Record Office 

irstr'uctjons are issued under the orders of 

Director General Assam Rifles who have been 

empowered vide Rule 5 of Assam R:ifles Rule s  

1985 to issue such order and instruction for 

smooth functioning of the force. That the 

applitant has been discharqed in accordance 

Wi th RO 1 1 /90, 

A true copy of ROl 1/90 is 

annexed herewith and marked as Annexure—VI. 

That with regard to Para 6(XIi) the 

respondents beg to state that the applicant 

was fully aware that he is being released on 

medical ground. He should have applied for 

voluntary pernsion. 	The contention of the 

applicant that he was not given any 

opportunity to proceed on voluntary pension is 

i hcorrec.t 

That with regards to the statements made 

in Para 6(XIlI), the respondents beg to state 

that the applicant was serving under HQ AC 

Range (now AC & A Range) located at Jorhat 

during the period of May 94 to Jan 99. 	That 

it 	is 	evident that the 	applicant 	was 

interested in serving at the same location 
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from his application dated 30 Oct 99, as it is 

relatively easy area compared to his last 

posting at 24 Assam Rifles which is located at 

Wokha, Nagaland. Furthermore, it was only on 

22 Jul 99 that the classified Specialist has 

opined that We applicant is fit to be 

released and hence he was brought before the 

release medical hoard. 

14. That with regards to the statements made 

in Para 6(XIV), the respondents beg to state 

that the applicant is an enrolled member of 

Assam Rifles and as such subject to the 

departinenal rules in vogue in Assam Rifles. 

That his release on medical ground is in 

conformity of the departmental rules 

applicable to the entire force i.e ROI 1/90 

and as such there has been no violation of 

Articles 14 and 311 of the Constitution of 

I n di a 

i. That with regards to the statements made 

in Para 6 (XV) , the respondents beg to state 

that the contention of the applicant that the 

appi icat.ion of the individual dated 30 oct 99 

ought to have been processed because he 

'expressed intention of proceeding on voluntary 

pension in Mar 2000 is contrary to the policy 

on posting as laid down in Para 20 of DGAR 

letter No.J..J.7011/16/97/Adm-i of 14 Jan 1997. 



ii 

A true copy of DGAR letter No 

17011/16/97JAdm-I dated 14 Jan 97 is 

attached as Annexure VII. 

That 	the application given by 	the 

applicant on 30 Oct 99, after having signed 

the release medical board on 18 AUr 99 

(/ttached as Annexure IV of this Written 

Statement) appears to be a deliberate attempt 

S 
to circumvent the policy laid down. 

1' 
That with regards to the statements niade 

in Para 6(XVI), the respondents beg to state 

that the applicant has been reviewed 	by 

medical board at Jorhat on 27 Mar 2000, who 

have expressed their opinion that Sri Ashok 

Kumar Sharma was fit for work. It is evident 

that the scope of work as prevailing In Assam 

Rifles was deliberately with held from the 

board by the petitioner with obvious malafide 

reasons. 

That with regards to the statements made 

in Para 6XVII), the respondents beg to state 

that the contention of the petitioner for0 

considering his application dated 30 oct 99 

for last leg posting because of children 

education problem is contrary to Para 22 of 

SOP on posting issued vide DSAR letter No 

I.17011/16/97/Adm-I dated 14 Jan 1997. 

'I 
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That with regards to the statements made 

in 	Para 6(XVIII), the respondents beg to 

state that the contention of the applicant 

that he was not given an opportunity to go on 

voluntary pension is factually incorrect since 

he had not applied for voluntary pension at 

any stage of his service. 

That with recarrJs to the statements made 

in 	Para .6(XIX) the respondents beg to state 

that the applicant was informed vide Signal No 

A 5016 of 23 Dec 1999 (Attached as Annexure V 

of this Written Statement) about his release 

on medic:al ground and as such the statement of 

the applicant is incorrect. 

The applicant was also well aware of the 

fact that he is proceeding on release medical 

board since 18 Aug 1999 as he signed part 	I of 

Appendix 	A while being produced 	for release 

medical hoard. 

That with regards to the statements made 

in 	Para 6(XX) the respondents beg to state 

that the contention of the applicant not being 

afforded an opportunity to represent his case 

is factually incorrect asis evident from the 

question answered by him in Part I of the 

release medical board. 
I 
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21.. That with regards to the statements made 

in Para 6(XXI) the respondents beg to state 

that the applicant was granted extra ordinary 

iave from 18 Mar 2000 to 11 Apr 2300 and as 

such his contention of not being granted an 

opportunity to attend to his personal needs 

22 That with regards to the statements made 

in Pai-a 6 (XXII) the respondents beg to offer 

no comments, 

23 	That with regards to the statements made 

in 	Para 7, 89,10,11,12,13 beg to offer no 

comments. 

It is, therefore, prayed 

that your Lordships would be 

pleased to hear the parties, 

persue the records and after 

hearing the parties and 

perusing the records, shall 

further be please to dismiss 

the application with costa 
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2ERIFICATION 

I Major Sandeep I<umar, age 34 years, Son 

of Shri JP 9harma, workincj as Joist Assistant 

Director, (Legal) in the Office of the 

Directorate 	general 	Assam 	Rifles 	being 

authorised to hereby verify and declare that 

the statemnts made in this iritten statement 

are true to my knoiiledp, information and 

believe and I have not suppressed any material 

fact 

And I sign this verification on this 

d a y of 	 I. 

• k 
Deci arant • 	

(f'f) 
Joint I ssr, 	Jroctor (Leat) 

i f , 	 t'traj e-sam Riflea 

Shi1Long 793011 
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_1 	General 	 I 	
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i i 	The rules under this order will be cal.i.ed Assam 1 , ..Rjf1e Medical Examjnatjon(CateQrj,atjon and Inva].jda.:.;. .: 	:f 	 • 	
tiori) Rules 1988, 	.. 
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•-• 	.l •-.. • ; 	. 	, 	• I 	 •• 
- 2. 	it incorporates ameqdmei4 	jto 31 

. 	This order dh11 8pply 4  to cadre officers and 

	

- 	' person 	or the Force, 
V.

'' •• a:, 	 • - 	-, 
• 	• 	 - 

I 	 This order ip 	force with effect from 02 Jul 1988.  	 • 	 _ 
- 

1 	Iim 	
q 

5. 	The aim of this 9rder is to 1  lay down comprehensjve: 
procedUrE4 for the medical examination of cadro officers 
and personnel of the Force, 	 - 	F 1 	 - 	

4 

	

' - 	6, 	It supersedes all the previous ordes and ruleso& 
medical examination procedures of the Force. 	 - - 	- 	• 	

4 	 • 
• 	- 7, • 	 -, 	' 	 • 	

4. • • I; 	I 	• 	
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. Oefinjtjon8 	• 	 I 	 • 	- 	 • 

..• 	• 	• -- - 	 • 

:. 	7 	In this order unless otherwise specified 
 "1ppencjjtI meens an tAppeçix anneedto - 	lj1 

tifl 	 this order. 	 1 	

- 711, 
••,.,I 	 . 

"Battalion" means a unit of the Force -• 	constituted as a Battalion • by' the Central Government, 	 • 	. 	• 
•; ; • 	(c) 	Cadre Officers' means member of the lasam.: ••' • - • 	

Rjfles officer appointed'by tI 	Central Govt. • 	1 •  '• 	•'-. 	 -. 	

4 	• 	 y 

Chief Medical Officer" TneansI Chief.  
Medical officer of the Force. 

(e) " Commandant' means Commardant of' Iaaam 
Rifles Oattalion,Unjt or Organisatjon. 
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: .. .......... . 	 ,, 	 . MPdICdI Boaor 	
or Cadre Officers:... 

	

I 	. - 	 - 	 - 	 . . 	

i. •. -•.• . ..... •. 	. 	 ________________________ (1) R modical board fO'categorjs5tiofl of Cadre Of1cers shall  be convened when aCadre Of'f'jcer i s  
considered unfit tobo in Category $HpE-1 or when he is to bq 

upgraded from a lOwer medical category. Whenever a COflVgflj 	authority is  a Cadre 	 o 	Op the 	inion that Officer,  un..der 
his commrj is unfit to perform 

s 	
hi -

dut1e3 in Category SHPE1 Or bing in 	low medical category has improved and his categbry required ungre-ding, ho 
shall after Consultation with the Regimental 1Odj81 Officer 

or Senior edjce1 Officer, as the case may bo, refer the person tOthenearegt hospit 	Or servjco hospital 1 ndba5ød on the 5peCj1jtt Opinion, a ctegorjSatian medja1 boardshaj 
be convened. When 

. 	. 	. 	. 	 . 	 . 	 . 	. 	 . 	 . 

4 	 a Cadre 0 f1cor i pladed 	, Cassjfjc5tj0fl lower thea SHMP- (whcithQr,tempQr'o perminen), he shall 
0PPar beforo a medical' board orro1i333jf5catjofl 
aftor the specirjod PeriodPomp0r5y catogory or 
after 2 yera IP o i's plac9d' in 	permnan low medical cla 's ,  Si f i" P 	on, C'd 	Officers wiLl not havø any action for review of the1 category pormrient o r  - 	

, tmpa.rary ecirlit thdr thu 1Porlod ppe"ifxed. 
4. (~ ) 	The Oonvenlng authority of the medical board, 

composjtjdn and approving sythopity for the 
PUQ50 of subpara(1) above shall be as under 

— J 	' 	 (a) ..1oning authorjt 
(1) Cadre Officors serving in 	Deputy Jnepacr Battalions, Taijg Genorol ......................

.. 	
, Cantr'bnd Rngos....... 
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1 

ty 

I 

' 
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Cadre.or.1cers#..soryjng .,. . . 	Sp8c.$Jr.;,; 	, 3 	 In Zonal Inspector 	 Gener1! General F1{, 	I 	 9 . 	. 	.: 	: 	• 	, 	. 	. 	: 	• 	! 	•. 	 •• 	,. 
adro orrjcesgevng 	pty Oi' D 

b 	
with Directorate r 	 Ganera1 	 ( F  

	

f 	General or Batta1jons 	 V' directly p1aed 	, ' 	 t. 	 I  

Under the Dlrectorae 	. 	 I  

Gneraj. and th 	on 

	

ose 	 I 
•' 	' 	 . 	

i 	 :• 	. 	• 	•• 	 . 	,..- 

I& 	

(b) 	 Ill 

	 boards 	 i  
Presiding 9ffiCeI 	' 	

Regimental MediaJ."' I 	 - 	

Officer/Senior 11edje1 . 	 . 	 •:, 	
:• 	 p•• 	

, 	,... •••;•• ) 

	

M •  . 	I  .• 	
1. 	l yl . 	 • f _ 	.. 	. 	.. 	.. 	I ....................... I 	

I 	 Ibers 	1 	 4' 	

Two Medical Officers 
.. 	. 	. . 	

I 	 . 	. 	. . 	. 	
I 	. 	. . • 	 . 	. 	. ...... . 	. 	....... 	. 	

\ 	. 	' 	. 	. 	 • 	 . 	. 

(c)ihaprovjr, aUtolty 
o the board roceedings 

Shall be the DireotQr_.Genern1  I 	
I 	 — -. ---- - 	

7 ) 
— 	- 	 ( 3 )The proceedtngs of the Imbdil cBtegoristio , 	 shell be recorded i theforrnstaut in ppfldj 1 x 'T It 

 (4) 	The PrOc 8 edingsof'the me1djcul recteqorj3j0 - 	 I 	
shall be recorded In the 'rorm'st OUtjflI/ppefldjx IV. 1 I 

10. 	
ifl1lidetin o f' Cdre 	 I 

VMedjolboad f9r'nv1jdajQfl of CadOfp , I 	

ahall be cbnvaned whón an,orj'cer is consldered?,crndically iI 	 unrit by 
specialistsin 8Qvic000it8i forfUrthr 

tl. 	 servjcu j th 1 rara,, hsh.a1j bp brought before 9fl') ; 	 invalidating rnedicj boerdc1t Ji 	JI 	
I 	 c 

iIS) ) 	 (2) 	The 
IIf 	

I 	 Composition and 	
the puroseLor 	/ sub para(1) above 	aU be as undei1' 	IhI,A 	

4 

	

C 	
) /uthor1ty to COnVOflO invelidating medical board 

DirectorGenora1 
I 

— 	

I 	 I 
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Composition or 1nv1jc1ati 	rnedicaj. board 
I / Preiding Officer 	Chief'ed;cal orrir4 

I 	 Deputy Dlrector(idjca1)p. 
I 	

I 	I 	 I 	 I 	

11L 	 r: 

I 	
MembGrs 	 2 5enjor'Medjcaj Offices/ 

Regimental Medical orrjce 
I 	

I 	Ii (j Te approvjng authority of the board procedings 
shall be the Administrative Ministry or theCentra1 

	

G overnment. 	 .., 	
. • ....... 

61 

(3) 	
Iledtcal9oard shall' 1 bo recordedj the formset'ot in 1 Apendjx' 	, I  ..' 	.-. 	 , 	. 	. 

 
 

II 	
I 	 I 	

I 	II 	 I 	 I 	 I1I1c I. 	4 	 I 	
II 	 t 	 I 

ICt 

................. 

I. 



— 
	

• 	 . 	. 	

: 	., 	•. • 

aid 

1990  
- 

il? 

1 e  Medi ca l 
Board 

	

me dj
Cat board ror?Qg0 	

or Persorne1or 

L1 	

I 	

11333ffl fliri 	sh11' b0 	
When 	Person 	

1COnsj,'1

fi 

 

orod un 	tolbel 
J. Cgoryt, 

or when he s 'ta t bo 

upgr 	
rro,n 	low 	

mdiba1cat nIedlcdl orrlcer I 	thd'01 	
tfa an iniv, 	, 

Ufldor his 
modjcal ci 	

to porrorm hlsidutjea 
	, 

	

, , 

I 	 fl catogor y 
 ,, orIWhorslj%rbad In 

	
medjca1rt: cutegory end' r8Ujre3 UPgradi9 ho shall rereth8 
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' 	I1 
I 	 (2) 	The 

convoningUthorjty or 	
bcr fo • 	, 

I 	
IflV11idation,j, 

cosrp 	
nd Pprovj 	aUtor1ty 

•1 	. 	
f'or th PUrpoo or 	

(i) 	
•shIi 	aè • 	•• 

Uflder 	• 	 - 	. 	. 	. 	 . 	

:- 

Tw 	 ( a ) 

 PersonnGj 
SGr1pg. 	

R0petjve. Dep, 	• . 

.t 	

wi th 	
•anq 	

InspectOr_G ene .. 	
.,. : . . 

Irin19 	
c 	

I 

I 	
(1) 	Porso,)Gl 	

ni1g1j 	
$PeC trGnej 	, # 

' 	Z0r1t31 Ihspector 	
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I1RO 2 

--. - 	. - 	- 	 . ...- . (2) 	

iho COflr)1I.,(J 

flUihorjty or the revj0 medical 
bO.rd it 	COflp()sjj0 	

fl1 	
dPZoJ1r)r1 	

fj 

I)U1'I)(J3 (j 	

3ub Pri () .bôv0 shall 	
BSUfldor :— 	• 

For C".1dro orricer 	

1i3try Ve of ho
1. 

ent 
For P°rsonnej 	

Deputy 

/ 

h) 
cp03j0 

oFreimj 
(1) 	

cre  
Pres1dir 	

'cer 	Chj, ma di c ,31 
 icer 

embers 
Deputy Dlrector(med) 

I 3oij 	P1dJ0 	Ur Regjmentaj edjcl 	
cer 

 
(3 t) 

Prosjd19 01hJPr 	
R81meri11gj 
Mdjcel 0Jcer 

Mmbors 	
2 Medj 

: 	 . 

• 	(r) 	Tt) 	
031 

PI) uv 	
J uiIL1.j y ur Lh 	ruj n 	dtcal 

bnnrd procoOd13 in the 
cees for Cadre Orrje 

ro porgonl shfl 
b the dmirj sratjve Ministry of the Centraj 
	

and he 
- 	 LO 	 ( 	vsiJ na 	

ly, 
(3) 	n 

 9 on tho rinditiga 
0  the 

 board,.tho 3PPOII,3t0 UL1,j
Pnss 	, appropj0 order on the • app 

1 	

•' 	• l 

£very order or tho 	 t0 
CUthori ty IHudj lying or 	

4 appealed against shall be 
inei. '. 	

Dsoi f Board 	 coedinwi- (1)(i) After approval or the 	1U 	t1(J) 	
14 

examination of Cadre 0icers 
	

fl8 Copy of the 
rocecd2r)ga 

shall b rotslnQd with tho 
• • P 	

copy 	tin1 I h 	

-• 
and remajr,i 	two Copi5 shall be Lk0 . •kaIscL 	

: 

2) 	After apploval OF th 	,. rnedic1 •bo.ri fut 	
itOIv1 .1i.nfl of C*it1 • 	the PrOCJU1II98 

ehall be ret fled I ra  
• 	oo 	

ion, one copy each shn.1 I h fur 
	 • 	-

q. 
the •: 
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COpie s 	 •
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Utur IPProval. of the PrOcodJngs of the medi-cnl borircj for ca thgorjsntjori or Parsonnel, o•ne 
copy of the procdjnqs ha].l be T'etnjned with the B-it' 	orid two C01)j03 

shall be forwarded to tho Dir(3ctorGLfler3l Fur record, 

A fter approval of  the Proceedings of the 
modl1 board for Invalidation of' Cadre Pfficerg, 
one copy of' the procoedj 	

shall be retained with p the 8attaljon and three copies: s - all be Forwarded 	• to the DIroctor_Gcnoral.for record. 

'ifter apprOvj 
F. the Proceedings of the 

medical hoard For IflV1idatjon of Personnel, ofle 
 copy ofthe Proce5 shall be rotjned with th 

B3ttaljon and two copies shall bo forwarded to the 
Director_General for record 

• 	(6) 
;ftr appruval of ho ProccuiJings of th 

review medical board of Cadro °f'f'icers, none copy 
of the Proco'oijngs 6hall be.rot'.drod with the 
Battaijonand threa copies shall-ho ForLiardod 

to the Dircctor_Gonor 	for record, 

I'. 

, •. 

(7) After approval of the Proceedings of the rOy-
low medical board of' person0, one copy of' the" 
Procoedings shall bo retained with 

 and 	 th eett1jon 
romoining two copies ha1-i be reforwardodto 

the Director Gonr)'a1 for record. 

16. 	
2jflc.tj2n Of t h 	 e rvi 	11od1c 	t t en- dance Rules 	 '  

Save as oE'horwjgo provided in thr30 rules, the 
Central Sorviceo(Medjcal .'/ttendanc13). Rubs, 1944 
shall apply. in regard to medical attendance to the Cadro 0 iiors and personnel of

. tho Force. 

E 6 RD I N 6 

(a) The rnodical category of in indjvjdul can be 
down graded only by a duly cOnstituted medical bo 
ard. Howovor, In thu Case of' individual s  placed in 
tomporary low medical categories, upqradtj0 Of 
category or Cofltiflujtjan of ,  award of the oxstig I low modicul category, either. on a t.errporary. or,:a:. 
permanent basi, can be done by th Off'icer.jc-..' 
medicai_ctiargo of' troops, without cri3 
m 	 titutjg edical board. 

• 	••' 

fl 
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lo:nporiry ow mcdi cl catagory wi 11 be 	awrded 	ton !ndividu1 only forG 	uioriL,.,1n 	the 	first 	instAnce,after 
/ 	-.. 	 . 	.. 
V 

.uhich he will be rviewad. 	Afl.-.:nd.lvidu€i1 	cannot 	be 	kept in 	the 	simo 	tompoj iry 	me niodicat citoqory 	for more 	than a yea r,, 	if, 	at; 	the end-, of 	oria 	'hi 	c.-Lwory 	remains 
11 

unchanged, 	that cnteory -should 	be .awrdod'.to 	him 	n 	a permanent bas"lg " 	 . 	. 

- 	 (c) Before placing an individüsl:.jn atemorary ctegory, 
the medical board should c:1reJ'ull,y. consider whether the
individual is likely to show cidequate improvement within 

• 

	

	the maximum permissible period- 6f one- ye Ar, to worant his - - upgradaton to tho noxt higher catnq'ry. If the medical 
board do not consider it likl-y the ifldividul should be - - -. 

LJ1rrkr1 	 1 r P O L m onent-Lou' 	nlouicaj, 	category 	straightway, - •, 

(d) 	Persons placed 	.n 	temporary low medical 	categories will be 	reviewed by RhO on oxpiry' ofthc peiiod 	for which temporary category was awarded apd shall take all actions 
for holding review mdical board. 	Persons placed in 

 permanent low medical ctogorias wil) 	appear bafore medical boards every 	two ye'rsfoL7 IOviow/recategoridation However, 	if the ofFico —irchrge of 	troops(medic1) 	feels at 	'ny 	timo 	that 	the exi 	iri 	port9r ant 	low medical ' category of 	an individual 	floods 	further diigradatjon 	he will 	nrrnnge 	to bring him heforo a medical board immediatelyft, 
irrespectv 	of the time completed by the individual in - - thcxisting medical citeyory, ft  

(0) 	While placing 	a JCO/O 	in 	a low modicol cateqory, 	the medical board will ensure cmpliancs with following 
requirements  

(1) 	They must dr irly 	tite in 	thc 	hoard proceedings whether 
ft  

or not 	the disease/disability of 	the 	individu1 is 	attributable 	to 	service; 

they 	will 	lso 	acertin 	Jhothr3y 	it 	is aqqrhvited 	by, service conditions if not 	attributable to 	it or  

(ii!) 	if 	the disibiiity !s 	naiLhor 	Ltributahle nor 
aggravated by service ódhditiong that also to be 
mäntioned clearly by 	the board. 

S_ • S. • ... 

ft 	 .'••. - 	 -. • . 	 7 

(f) Whenever an individual j3jrjvaljdat 	from servtoe ho should hL,  invariably sjardod medical cntocjory'EEE' in 
p3rt III of appondix - V to th-is'ordor, 	 ' 	• 

- 	. 	• 	•. 	

- 

S 

n 
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17. 	Iuidolines for assessing the, pei'contago of 
d13. 	lily 	-• 	 ' 	' 	' I H 	 : 

rollowinq can be adopt d..as-'gyiaeii a only while 
ui.ng percuntaqo of, disability of various body organs:- 

 
S/No Description ofIn;y 	' 	Percontaq 

PIRTI 	 dishiljt 

	

.- .- -.,- •-- 	 - - 	-.•-•...- 

Loss of both hands or amputcions. 1at 	100 
higher sites 	. 	 .1' 	•i 

Loss of a hand and a fduh1 	 III! 
100 

Double amputttion thrdugh.led" ti'' 100 
amputation through log or' thLgh ,oi oe 
side and loss of other,f'oo,t,..;\. 	•i.i 

Loss of sight to puch.,an oxent as 4 to 	100 
• 	ronder th,e claimant ünb1e.to perform 

any work for whicheyosigh;'js essential 
• 	 '' 	;; I  • 

Ury severe facial disN.,gu-rement 
I. 	 ..100 

Absolute.deafness 100 - H 

PART 

Anputioncases 	LJer limbs 
1.. 	\mputation through qhqulder Jiin€ 	•. •'' 	 90 

hmuLation below shnuirlrit' t.i4 th 	Fiirnn 1 	 PC 
'-y•,t-. 	•.•'..•-''-,-••. 

than 	8' 	from 	tip 	of 	oromibnt 	. • 	
i; 

'J'-,  

A 
'''•• 	' 

 \mputation. from 8' 	from ti'p of 	acomibn 	" 70 
to 	Loss 	than 4 	" 	beloii.t'ipor 	clecränonl 

4, 
• 	 ,:' 	 lf,','tl,l.,l 	i3 

Lnss 	of 	a-hand 	or of 	the 	thumb 	and, fOUr' 	• ; 60 
ringers 	of 	one 	hand 	or., nmputation ç,'f'r.om :H'. 
4 	'" 	below 	tip 	of 	cledrnon 	' 	•• 	, 	 • 	• 

• 	 ;. 

 Loss of thumb  

 Loss of 	thumb 	and its'rnetacarpnlbone 	' 40 

7 0  LOSS 	of 	four 	fingers 	àf.dño'Indj 	. 
... . .............. 

I, 	 I 

	

-' 	
. 	 '4. .• 

p. 
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. J 8. Loss oF lhree 	gorsior Oeh3fld 	$ 	30 9 9  Lose or two 	
O Fingers f'.on"h9nd 	 20 

'4 	

n 	
• 	 . 	 ' 	 . 	 .. - 

10. Loge or trmjnel ph1on of thrnb 
	 20 ft- 	•V 	d 'UJ 	

: 	•': 

4 . 	 . 	 . 

CSO S Lower,.ijm, -. 	 . 	. 	
: 	- 	 - 	. 	

1• 
.11. 	PUttion 01 both Foot resulting 	'nd 	90 

 
bearing .stumpa 	 1p e ,. 

- 	., 	.............. - 	
. 12. gtnputatj0 :t ot'qhboh feet projmlt0 
	 . 	1 

1Gt%sopha;ami joint 
	 80

'nIl 

• 	13, toss of all tops of both 	
,i mtat3rsopho1angel joint 	 40  

Ltts 
of all toes of both feet proxjml to 
	30 Ploxirnal Aflturphalanga). iJont 	

j ) .t 	 • 
, 	•, 	 -;.. 	. 	

- 

Ls5 

	

Of  All taosj bthth eet distal to 	1 oxjmai 1nterphalngeai joint 	
20

q I 	
¶ 	

' 	 I 

 
16. rnputatjo n. at hip 

 t,. 	 . 	 ,.., 	 . 	

-. 	 •. , - c . i 
r 17, Amputation be low hip with Stumps not 	 80 UXCOOCIIfl9 5' in length mossure trrom tipI f' grcot. trenchantor 

 ñr I 	¼ 
18,A

mPutntion below hip with 
stumP'scàOdjfl9 	70 	

. " in leth meosurod rrom tip fgrectj 
,4c trenchg 	but not b0yOd middlo hLh

Yn 
. 

 

	

19. Ampttj0 below middle thigh to 3 " bolow 	60 • 	 • 	 • 	 . 	. . 	. 
4 	

tJll)(1a 	 . 	. 	. 	
•. 	.;.'; 	: 

20• Anuttj0 b1ow knee with stump 	 • 3 P but not exceeding 511 - 	
excedjnq 	50 

 I4..4•QIf 	 . 	. • 
ffl 

21 0  Arnputt0 	
below knee with StUffi eeodthgSf4'O . .••,. 	. . 

22. Rrnput00 Ofle'footresu.l.tjng.j 	
' 30 	- b.earing  

234 AmPutP-tiOn through one foot proximal to 	30 the motatarso phoiangoai joint 	- 

24. Loss of nii tog of One foot through the 
motatflrso_.phalingoal Joint 

y: 

. 	$ 

20 	•-- 	....- 

'1 
r\J 

.1 

I  

-. 	 -. 



8. 
4;•.' II 

••.''. 

- 	... . '44. 

I 
.'J 

4 '1 

9-

5 

12 

9 . , . 

7, 

4 

U 

 

vo 

\•0 

. 	

1 

 y i 	
4- 

Lo 	Orìu °y, 

	

tha Otht 	
nqma1 

 r 	
. 	 '. 	•' Lo 3  or vi 	

of onLi Oye 

	

or 	 ,w1tht cc'mplj_ 	30 or uthJrl birig 	 b 11,the 

	

normj 	
I 	/ 

4 	

1 

LOSS or- 	 (I 	

I 	

* 

I 
FINGER2,OF ?ICHT OR L&rT 

27 Wh010 	

14 
I 	

11 29. One phin 	 p 	... 
- 30. Guili 	m 

- 
. 
o 

of 	f, 	
. 

amput1tjonr€ 	
Without 

I lit 	4/ ' 	
•. 	 1 	 ' 	 ' 

r 31 . Who0  

32. ' I 

Two Pha1q03 

47. One phcdinx / 
1 	

, 	

I 
34 Cuji otj 	

of.; tip w1thot" io', or. 	l 	.: 	
. 1iI" 	

';.;i,;; •. .' 

I1 ....' 

35 	Jho1 
 

c 1 	18 ?o 	 . 	

' 	•'..:.r ;'" 

Ono ijhaI10 X. 
. 	•.•" 

CUj11oJ.n4  

of bo0 1 	 ' 	. 
103, 

I , 

I. •"••. 

7 :.. 

5 

II 

'I 

I,. 
.I.,• 



	

: 	 T1 	
I 	I 	 14• r 	•_ : 

	: ' 	- 	 ••:iz; 
If 

. 
It 

 

	

I

••LI4 	r 	: 	. 	•a•'b?;  -- e 

c, ri; 	.. 	((/• 
•: ' 	. 	 . 	• 	: ' 

	

Through mototar6ph A 	I 	

4 

	

trf 	

IL 	' 	

I 

	

1(gJ ir 	• 	 with 9Offle 1o8 0 rb0 	 4i 	I

1. 
41 	 II 	( 	

I 	 ) 
IJ 	ci 	 r 

', 

 

41 . 	
. .Through metatprgophaJnge9j joint 
	• 	

I, - 	
-1 	' 	— I -i I 	

'i2. 

	

A 	
Somo 1035 op bo-ie 	i 	J 	

1 
. 	,; 	,. 	. 	. 	

I, 	 , 	• 	 - 	 , 	 . 	. 	

1 

	

.. . : 	• • 	• 	• 	. 	 . 	- 	 . 	. 	

- t -. 	. 	. 	.. .. .. 	 , . 	

I 

	

,I 
Lr 	

TtJO TOES or o I 	 t 	F  
rG 

	

, . :.Through metater5ophaj..1.. 	h •... 	• , .• 	: 
I 	 I 	 I 	

I 

	

. 	Pert,with 
0mb l0S Qr I Abono 5 	

2 
r 	

) 

4  IHREpTOES IOP¼ONE FOOT 
CLUOINC GflET  TOE 

	

A  	' '  	•..  	r  	.•   ...  	.  	.  	
£...  	f...  	I 

	

.   Through   
motat   sophajn'1r,   	

6 

	

4  	II 	 I  

	

Part,wjth some 10S of bone 	I 

	

4 	 -- 	
4 ,OURL

TOEgO' ONE 1FOOT 
;'  47 

 
xC 

.Thro 	Imetatarso.Phalafl 	1 joirt 	 9 
r' 	

I 
Part, With some 	Of"bo I,s 	I 

	

.. . 	
I A 	

- 	
- 

ser 

4 

	

r 	 A 	
•II I 	I 

	

•;-;.g, 	
Lj.t Of. djsoas3' normally

d "by service: 9:tions:isgjven.at aPefldix..VI.II to' this order. 

	

••..•' 	..;..•• 	
. 	.: 	.. 	

.:,. 

..; 	 . 	.,.. 

ki 

• 

'•• 
.. r 	• 	i 	

. 	
I 	 :11 

II 	•• 	
., 
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ryf 	 qa 	
t.rrci ancj 'the v a 	grfid. t4dc 	

boa on arc givei helr,ij :- 

'1 
I' 

	

I 	 •. 
() 	 's' Ictor(PYchOlj) 

This ractor denotes Pychnlogicai aspect. 	Covers 
person ity niontel acuity, Chat 

nl stability and PSYChIatrIC diseases 
'I 'j' . 	" 	. 1r' delf. 

N umeric i - -  Gradih 	 C3PaCity, - 'EmPloyabilit; - - - I- g 
1 	

'2 	 . 

Can Withstand Seversrnonta1 	
Fit ror al1 dutie5 Stresg May have fully 

 reC o vered from 	 anywhere..P3ycho1jgj9j. 	
..1•.L .............. Condition with no likelihood 	. 	

.., 4 
of further breakdown 

... ......................................

1)  3-2 	
Cn wi thstd' nlo,derate stre9,. F1t for all 

d.utIea:n 

	

_ bd

now fully stabilised 	an'yuhe0 except hih:. 
LielIod 	r be kdo.,UflØe)r. 4'i uçi 	flfomb a t;:: 

	

mental, str.ee5 ° 	fl9t'.,';'. 	1ac.tjve 	, 
- be..ru0. p1ut, 	, • 	. . 
	ho31jtjes 

, 	

. 	

S 	couni;.er insurgency, 
4g 

	

S 	
Not itr,r lfldepehdet 

	

I. 	
. •,, , 	 una4Mt3oltd. 

1.9Pa.tYona0  
i 	it 	. 

? 	
Has limited 	1 16 	'to ' 	I't' fr only edenary 

• 	. 	Sirog, Ha 	recently . •, • 	
, .dutj3 Cryg rs.t—, recovered from Psychoneuo3j9 ricted esp;onsjbljtje. 

	

(Tamp— or toxicconfu9I01 
states 	under. strict (sup 	I 

	

o acut psychotj 4rectjo 	
in 	field or 

I 	 i 	
' ten!porrY naLur as a resut 

	PPaCejaea but olny of QxLGral 
au3es unrelated 

' whe 	hsojt5ig with 
tq 	

or drug addictj1 , PSYh.iatrc 
aiti83 exjt 	 U  nerhy 1  Na fit 

I 

 

For high nititu 	and • 	Com, 	ri' 	active... 

	

• 	 hOstll itIesinclUdlng. 
0 	

•.unter InsUrgency, 

" O 

'0 
I 	j 	

' 	•'' 	. t 	j. 	
(1 	

"I 
0 , 	 , 	. 	, 	

r' 	. 	'' • 	 :' 

0 	(5 , 	
.1 	j •f 	

''i' 	•• 	1 	' 	h 

0 	 ' 	

I 	 .•1 	
. 	•' • 	 ' 	 S 	

, 	 '' 	
1 	• 	0 

I it 

I 	'I j j r. 	• 	,'l 	1" C 	
I i.t 	1! r 	n!. V 	 r'F4 

0 	' 	 55 	•• 	 ' 	
•! 	'(".4 	• 	 ., 	

,,, 	 0, 	5 

(1 
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* An officet' 'can be placed in grade S-3 only on a temporary 
/ ,r.basis for the maximum permissib10 peiiod of 413 weeks. He 

j7 catlnot'he iurdod clsiFlcation S.3,perinanen;iY. 	on the 

j. 	expiry or 411 weeks in temporary .5-3, it 
Is found that he'd . 

cannot be upgraded, the bff'icer will be downgraded to 
clasiuicntiun 5.5 

¶ 

'1'•. 

5-4 On 	sick leave/in hospital 	Temorari1y'unfit for 
force 	dutes. 

5-5 1ienLlly unstable on 	 Permanently unfit for 
account 	of psychol6gical1. ..' .... force 	dutiew' 
pschiatric disorrs/syho- 	- 
pathi.c prsollty. 

(b) 	H' 	VaLtor(Hearing). 	Thfs 	factor cbvers 	auditory 
acuity. 	Ability 	to iearcspokenvbice or audible signal 

. 

• 

often against. consjderabls':,ackground 	noise is 	impo- 
tant in certain tridee and'situatiohs, 

H-i Has excellent hearinq in 	Fit f'or tall  duties 	. 
both 	ears 	viz.,with 	back 	'" anyw.h,ero 
to 	the examinet can hear 	 . 
forced 	whisper 	ta!disterb 	 .. 

.j 	 . 	,. of 	6 	mtrs,uith 	each 	ear.. 	. 	. 	. 	 I..  
' L''. 

• 	. ' 
•: 	 :. separately, 	

• 

H-2 
. , 	 . 

Has excellent hearing 	.n 	rit' fo r duties 	anywhAr'e 
one ear with 	Impaired 	a.iIty' 	ot 	rqLi1:inq keen 
dir) 	the 	other, 	partial or 	hearing stendards, 
near 	complete 	viz.,'with  

back 	to theexamlner,'can hoar'. 
forced 	whisper 	at 	6 	mtrs.with. . 	'.. 
one 	e8r(10 	docibels)'and' 
conversational voice 	at 	1.2 

" 	 . metora or less with 	the other.  
- - •- 	oar 	(60 	decibels ... ) 	....... 

1' 	: 	 \, • ', 

In partially 'deaf i in both., 	i Npli,.qiLatiOris in 
ears,viz,with back to the 	phisipai 'capacity and 
examiner, can'hoir 'c'onver,- 	''fi;t.for dtjti'e s in 
sational voice at 3 meters 	pace or field areas, 
with both ears(40 deci'bo.ls),--j including combat duties 

during cichive hostilities 
including countor insur- 
gency anywhere exceptas 
under :- 

1 	 •. 	.. 	 ' 

'A.- 

I. 

,'••'t pf 

rt & 
.4 	

11 

S .  

- 

,, .4tq..1 •' 

- 

• 	" ............I 



-- 

'' ':'• 

I 	:iI 

" A  
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1 

/ 
A i 0  

4. 	 ft 	 .. 	. 	.. 	,. 
I' 

]'t' pstrPJ... 
sniping or scout. dutis 

(ii) not. f'it. for duties, which 
demand keen hearing acuity of 	' 

p 	 both ears 4. 

H- 14 	iJ14 sick leave/in hosp 	T e mp or a ri iy unfit for force 
duties. 

H-5 	Iloaring 	5ctiity 	below 	Permanently un(it 	for 	torce 

H-3 	standard. 	 duties. 	. 

(c) 	'' 	ractor 	(pp jndnces)-1'.coVer3 	the 	f;1ctjOflC1 

efficiency 	of 	upper 	and 	l.wer'.:'li!nbs(includ1flQ 	amputees, 	loss 

of' 	fingers 	end 	toes), 	spine, 'shcu1der 	irdie, 	pelvic 	girdle 

and associated joints 	and musqIs. 	In the case of officers 

who may he placed 	in grade •2 or 3of this 	factor, 	depending. 
• 	'. on whether their disability pertains to upper limbs or lower 

limbs, 	totally differenL 	employability restriction 	will be' 

applicsblo 	to them. 	Hence,' the officer' placed 	in grade 2 or 3 

of this 	factor Will be 	further. divided 'into 	classificatifl 

A-2(U)11-3(U),ir 	the diaability 	is 	in 	th. 	upper 	limbs 	and 

- A-2(L)/I-3(L), 	if 	the 	disability u.S 	in the 	lower 	limbs. 	This 

will g 	ye 	a cleat 	picture of 	rn ouf'tcr to the postlnq 
4  author tis 	to determine a 	suitAble 	appolntrn9flt 	for him. 

A-1 	Hs 	full, functional .capacit.y.. 	' Fit 	for 	all 	dU€1c3$ 

though may be h-wing minor 	anywhere. 

iBpiromOnt5 	like the 	following. 

(a)' 	loss or disability 	of 	the 

terriuinal 	phalanZ 	of 	anyone 'or 
5th 4th 	or 3rd 	fingers. 	. 

, (h) 	loss 	of.,tormiflal 	phalan gas  
of 3rd and 40 fingers of leIt 

hand 	in 	a 	right-ha,n,d.od person, 

provided 	he 	has 	good 	qrip:in 	•. 	 .' 	ft  

the 	left 	hand' also..:'.. 	: 	1 	 .•. 

k-2. 	(i) 	•2'(u):-. 	' 	. •' 	

, 	Fit 	for 	dutles.'aflyUh,ere 

• 	Has moderate dofocts 	of 	in peace or' field 	areas, 
except duitio s involving 

function of Upper limbs, 
close comb otugder 

like— 
conditions 	of active 

,hoti,litio8 	inc*ludtngI.  
ojiLSer_insurg8flcy. 

1o.ss/disabilitY/  4(a) 
disease 	of 	the 	index 	fin- 	4 

cjer of. the dominant hand  

. . 	 . 

• 0 ,, 	, 	 ' 	, 	. 
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	 16  
ffl 

(1J) 	I rir.-.  
w 

cormj.] 2 pha1inq35 oF 3rd nnd 'itTh Finqors of'  h 	 right ;in 	li r 
loFt handed P rson; 	

F 

	

• 	 __ • 	(c) 	
any cIison/cjlSlbjljt 1 	the ioC hanri in a right handod 

incJivJ1j 1 1 . 	 . 

112(L) 	 0 

or 	
Fit For nii non_combat dU€es 
Which dp no Invo0 crawling 

CIIS1bi.3•iI;y OF n ifiodorato flfl€urr3 	runnintj, jumping 	
long marchjn 	1 

in ono limb below kn0c, is 	
and hill ClflhI)iflg 	

H 
CPpable  OF  marchifl upto U kilo 	

L 
and otnndiriq For 2 hours. 	

. 

	

No 	In th j, C3p or 
QCFlctrs PllCedlr) ri I9 tion 	

4 

each purson'3 	 91F1c
r 	

in Eerm 

	

omflPlOYI)I liLy h 3  o bo nss 	on th0 ha4 

	

• 	
his df snhj 

1 ity 	.q•- 
• Person hnvi.nq cii i sym3 	 1 

	

• 	 ••• 	

•• 	 oPeratior,j th 	
good ProstI035 i 	ii 	For Crawling, 

runfljq 	
mnr(l og and hill cliuIj,19 but OT For 

JUmping, 
n oFijuoruho Is Plncec1'jt thl3 ClasjF1Ctjon. 

du to an lnjuy dis b.i:ljty/djs 	
will be Fit For 

	

•flYwher 'uxcopt at' hilly ,terr1i,)(w)prp he ha 
	to go up and dowfl. h'?iqhts FrcqunLy) 

	

R-3 	
(i)A 3 (ii 

Dutje3 nncirj not be of 
od3ntnry nature but not nt Hi9 mijor disnbiljty or For dutj( 
	In combat or hilly disn30 in nnc arm,ljke terrain and ox1rric cold cljfflt00 

 
cornpinti loss of' hand 	 " 	 . 

 

Including rinqt ~ rs, or 
ampu L.i LI on Li rough wrist 
or thriuç;h metrIcnrp 	or 	• 

nF !)hIlUJfJor  
o n Uf 	

. 

A 3 (L) 	
nt Fo' 	

r3dunt:iry duLj03 only, d1:g, 0 r disabily Not 1'! 	for fJIJtj09 in combat, 
'1hcir knuL on nn 	sido, 	hi ily Lor'r;ijn and exLr€Ine cold mci uding pnlu.j c yi'r'I-ln, din Lo .. should b 	to w;.ilk 	•' 
upto 5 	ffl 	at hi3 Own 	 .• 

0 paco. 

Un sick 1.!(I/o/j,1 IIOp 	
TOfltPo1i-y lJtj t; Fo1 -  ony füj ut a Li, 1? 	

• 

ce 

0 	 . 

'I 

U 
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Svuru 	durnnerneriL. of 	Pormnn 	ntly unfit for 	' 	 fCC 
functional capacity 	dJties. 

(d) 	'r' ractor 	(Physical 	Capacity).Thi 	covers general 	qj 
physical capiciLy 	r 	stamina 	aM iiybo 	affected by 	CL 
medic1/surqic.l cnndiiiin 	not 	covered by other fctbr. 

–1 Has full Iunct:.jnrial Fit for all duties 
capacity :nd physical 	anywhere. 
stamina but may have 
minor impairinotna. 

P-2 Has. mode rate 
physical capacity 
nd strjiiijna. Suffered 

from coristi tuticnal/ 
mnstaboljc/ziuu.ctjvc 
disoas/opur.- tjvp 
procedure but now well 
stabilisd. 

P-3 Hs major disable-
ment with linited 
physical capacity .nd 
stamina. 

P-4 On sick leave/in. 
hospital 

P–S Gross limitetiuris 
in physical cspacity 
and staminci. 

Fit for duties not requiriDq ' 
severe stress 
May h'vo restrictions 
in employability at htgh 
altitude(nbove 2 1 700 motere) 
hilly terrain and oxt-r€ieco1d 
areas. 

Fit fo.r eden1.-iry duties riot 
involving undue stress.flay 
have to be employed in areas 
whcrb appropriate specialist 
f'cilities aro available. May 
have res trlcbiino in employment 
in hilly terrain and extremo 
cold climate. 

Temporarily unfit for force 
d ut I es. 

Permanently unfit for foatef 
duties. 

;':.. 

(e) 	'C' Factor(Cye–ight), This covers visual acuity. 

C–i Good eyo–iqht., 	FIt for all duties any i.thre 
Better may have corrected 
vi3ion with convntinnn1 W 6/6 or 6/36 Worse spoctacles myopia or 	) 6/9 	6/24 eye 
manifest hypermetropia 
not to exceed 7 rjioptros1.i.)6/12 	6/12 

1- 	- 	- •- --- 	. 	. 	
- . 
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E-2 MucJera t;n 	'vr 	aiqh 	. 	6/9 6/60 	Fl t 	Fr 	duties * 	.. corructoiJ 	vi.sinn 	with any whero or 	rixcupi 	ur 	Lh0 . ..cnvofliifll 	spuct- tig 	Which 
lOSS 	diii.tij 

- 

/ • 
nc 103 (Myop5 	or 

quucj 	v:iau.1.. ir .......- -- 
rn,lnir c)st c1ct y 	ioth 	eyos.No n 	fj 	

Oft 	t1i11ll'30 pi 	neiL 	od 	3 	fi in PhYsLa1 
Oyo"ig 	ca'i ty •• iipt) ac
aph.aj 

- 
•• . 

- oris 	
.. 	 I  

lbsont 
- 	- 	- dequ,toy0 sight 

• 	.. f'ar 	ordinary 	purpn.e.. . 	
orrcctd. V1jri0 	with 

Fit 	rca 	diiljr*3 	not 	- . 	equirjnq 	-rjoud 	visu............... -. . 
Std1'rJ5 	

. 

f1I1fltifl:il 

  
..i 	•... or 	cfintct 

 

6/24 tc/36  
or 	oFh.4& yf . 

COiiipijf 

blind o nti, 

'flhi..l' 	I 	 II,•I 

will 	bo 	p1 lci3rJ 	in 
JJ 	ltiflI1 	tUlii 	i.i 	1 	IIIIIl hiz 

Visual 	ci.ii. ty 	as 	11q 
l,Ir3L,L., g rode 	Ui 	i'witJ 	Of. 	Lhojr s 	it 13 	not 	tin ln, 	E-3 	Qrado, .3 F—/i 01 1 	Sick 	L:nvi/ji 1 	Thsp TLIIIJL,LI,.J ly 	ii1fj 	fur  

(JUtjr, 
-. r— 

r 
g 	nd 	

• 
1'dJ till 	l 
fu rLr 	dii l 

r * 

It 
• 

H 

H. 
H 

. 
• 0* 	- - 	

- 	 I 
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a 

.7 	/ 
Fobrunry 	1oU 1RO 	2 .. 	

PIJENOIX 	1 1 	TO 	ARO 

• 	See 	pra3 

-• NNU !\LLJ[i1fJFI ON/ \ 	I1EDIClLpj 
1' 	 1 LI,.US - 

Muth fl)r t3nird 
pOnte 

irndu Dt 	ni 	inture or commissjo 
birth 	nnd dto 

t. 4  - - - - 
	 eqOr 

• 1. --------------------------- --------------------------
!Y.icn 

- - 

. 	 ost 	Cir 	nco • . •. ij 	 II 	i 	i, 	... kq 	ij ii 

	

oxjDC;r.jj.jOjj 	1 arihe 	of 
C1fl 	 flXpansi.nn 

cnIs 

• 2. CITMOV ASCULAR Bp 	YSLO11C/UjJr i i 
Hcnrt- 	5i 7 

ic 

uhrJ 
nndjtjr)fl 	of' 	Irl:r.rjS________ 

pul 	ROtH 	for 	ni no tn 
UIyLhni 

Sndjnq 	 Return to 
U exo i'r i 	o 	no mini 

3 -- IENOPoIrTIc 	SYSTEM . 

4 

5. NIru_u4IN,Y 	5YSTEM . 

Ii i'iiir( 	ulilJUinifl 	Suqnr _----.Otller tXiiiiSpp1.j fic 	yrnvl. ty 
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1. 
4 

S  OPINION 	01 	THE 	BO1RQ 	 . 

. 	.. (Part 	2) 	. 	. 	. 	.. 	 •, 

Was 	hdjeabi 	y co.qtrac.tad 	.2. 	Wa 	it contracted in 

in 1SurviLo? 	 circumstnre5 over uhich 
he had no control? 

Il 

I 

3. 	Is it diroctly 	ttributab10 	4. 	If 	so, 	
by uht 'specific 

to conditions of servico 	condition? 

S. 	IF 	not diroctly 	attributle 	61., 	Medical catoqory recomm 

to 	service, 	was 	it 	agravatod ::,enBd 
thornby 	nd if 	so, 	by uht 

• spcairic 	condition? 	 .•. 

7, 	Purjod 	for which 	th 	hnve 	8. 	Wht 	is 	the 	
category 

riiüdicl 	category 	is 	 11k(1:y 	tci 	be: 	. 

..• 

•• ucmiundud. 	 . 

(5r) 	6 months frum the  
date of board 

(b) 	Fin1ly 

96 	Thy 	spociPic restriction 	10. 	Further trQtmofl/4 • 

roqrding omploymont 	. 	Invostigati.on 	requirod 
4 

11 	Poriod 	of' 	loavo 	rconiinonded, 	12. 	
Noxt 	Roard 	duo 	on 

if 	Ally. 	 . 

1. 	Instruction qiven to the individual by 
	the 	President of 

the 	board. 	 . 
) YOu arc placed in medical cagor,_tOmP0raTY/Prm00t 

f o r 	 months/years  

Signature of the IndiviUal 'H 
• 

President_ 
H 

Member 	1 . 
2 . 

Dato- 	 .. 	 .1.. 

rppRO\JING 	f\UTHORITi 

PPROVED PPROEp/NT. 	/PERSUED 

T. Signature 
Placo 

Dosiqnatiofl _ 

: 	 . 	.• Date 

• ke . 	,• 	 . 

.9t 

- . - 	.-. 	 • - • 
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;. 	PPENDIy IV TO ARO 2/90 
( MEDICRL 00RRDPOCEE0ING5)jc:(Spara 9) 

I 	•. 

( Rocitogorisation of CADRE OFFICER/AR PERSONNEL 

-1. Namo 	
I1aco A. 

-I,- - 

,2. Service 	No 	: .•,, 
Date 	: 

.3.. Rank 	 4. 	Trade: Ago: 
fill . Unit 	: 

7(a) Principal Disability. 
(b) flthot' 	disability 

Ito 	
(c) revjou 	medical 	catogery with date: 

S 

Place 	and date of last board: 
. 	 .• 

c. 
cond.itin/gp0cj;1j5 	opinion (as 	on 	reverse).: 

• LrLgury now recorTirnrifl(Jed: 	._.L'.. ... 

(b) WhnVig th category likely tob finelly: 
(C). Plaoe and date of next board: 	'- 

recommendation 
jympnt 

(o) PerLentaqe of c'i stibiljty: 

	

..•I . t'• 	 . 	 • 

Orders qivon to the individual by the President of the. 

You are Plncod/upgraded/jn medical coteocry ______ 
for 	months/yeats w.o.f. 	subjoctto approvaT 
of the high.er....authorjty 

	

., 	•. 	 •... 
Signature of the individual 

PrugjrJont of the 11od,bord____________ - 
. )• 	 . 

Members 
A 	 - 

' p 

- 

Date 

•, 

APPROVING AUTHORITY 
APPROVED/NOT APPROVED 

. 	Signature  

Designatlon  

14 
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r 	iUthority for iJoird 	piece 	D a t 
IQ 
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Name 	- Service No 	R6k/t0 	Unit , 	Dt or birth SerVcu , 
	rm/CR/Brench/1d 	Tot1 	Total Flying service 	hours/service 

at 	. 6 	

I 	

4 

4 	
Permaiont Itddrusg 	

IdUntification Murks 

	

4 	 . 	 . 	 . 	. 

Fiold uPorational/Overseas.Servic:Giving  

	

dtog and Places. 	 . 

• 	. 	
•? 	I 

- 	From 	To 	Pieo 	From 	To 	Plc0 
.. 	

.. 	 .. 	 ,.• 

	

PART I 

	
4' 

2 	- 	
- 	P[RoNrL STIITENENT 	

S ( The qucstjo8 
shoulrg be answreij in tho individUp5 own 

farwords. This statement will bechdck0d fromoficjl rcords. as as posibio, 	., 	
4.: 	 . 	 . . 	 . 	

.• 	 4 .1. 	Give particularS or provjossrvjce in RRNy/N,Uy AIR FOflC and state whehor you were 
invnhjdod0t of service 

2 9 	GIvo particular s  of any qio 30  which you are 	 , wounds or injuries from suffering 	-'. 

	

Illness, Wound, First started 	ru troated f;oproximate .Injury 	. 	
date; pine •,;.. 	. 	dates and 	. . 

poriods -. 	. 	. 	. 	
••• . ... I: ,- 	

.-' 	 treated 	 4 - 	. 	• 	•• 	..•. 
d you suffer from any disi'lity mentioned in 

question 2 or nnything like it boeoro joining the Prmed 
) 	Forces? if 30 gi 	dtiis and datos .......... 

................. 

•/•1 	

4 

- 

ii 

a 
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 IliVi) 	(Jet iii 3 	or 	nny 	mciii 3flLS 	(luring 	YOLJ1 service which 
you 	Hunkc iUud 	1)1 	n 	 i'l ide your disabity worse. 

- 

 1 	Of wound 	or 	injury, 	state how they happened an 
uhLhji 	or noL(-) 	11odicl 	board 	or 	court 	of inquiry was 
hold (b) 	Injury 	reporter-i 	was 	submitted. 

- 	'16. itfl 	other inrormation 	you 	wish 	to 	giv 	nbout your hea1th 	j 
i r.i.t Lily 	th 	t 	I 	have 	answered 	as 	fully 	as possible all 
the question about my servicu 	and personal history and 
thii 	Lho inruimotion given is 	true 	to 	thO best or my 
knoiludgo  

4• 	'-. 	. 	. . 	. 
SignqtureOfWitnas,.,.....,..siqnntuip.. 

.. 	 . 

Service 	No1........ 	. 	 Date.,,,.,.........,.... 

( 	i 	case 	of 	lllltr3rat' persons thumb 
n d 	fingers 	iniprossiin of left hand 
will 	be 	taken F,rp 

: 	 . 	 . 

fl ('DT I. I t•i 	 I 	, 

STTEMENT OF C SE' 

I 	 ( Not to be communicated t'•i the individ 

Oibilitios 	 Oto of 	Plic'o 'nd Unit L.here 
origin 	sovirg at the time 

- --- --- -- --a 

	

' 24 	 Clinical details .- 
r 

Note- () Give the salient facts of :- 

(I) 	Porsonol end relevant lamily history. 

	

• 	 (ii) 	Spocialist.roport, and 

:3. 	
(iii) 	treatment.' 

State flraflfl€ condifion n: dntail , 	... - 	 . 

(c) In this 	tatetertand,.in nnswrirg qutions'iJ 
Part III the board,uill dIfferentiate carefully : ' 	i• 

between the individual's statement and the 	•. : .... 
evidence rocordod in the medical documents, 

L 

• 	.. i1• 

I... ,  . 

I. 

r 
-•'• :_ 
'1 

¼, 
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(JPINIONE Th C ,,E0I,CRL 00RD 	 . 

	

( 
Not to be 	rnrriunjc 	I to the indiui.duai) 

• '' 	Note. : C1or and decisive •anwr• shoj1H' be 1 F111,ed in by the 
ooard Expressions such as 'rnigh€' 'rny' 'probhIyshould 
be avoidud  

Does the iisabjljty/jes oxist"efor 	nteririg s'ervic? 

2. (a) In rospcct of each disihi ity the MHicol Ro7rd on the 
• 	.,. 	 evidence before it will OxprOss its' iioW€das to whether:- 

It is ttrjbutqb13oservjk00 rJuloq peace or 
Under fluid sirvi,o 3 c,onditirn:'or 

it has boon aqgrnv.qtqd thereby ind remnins sot, 

	

• 	 or , 	 . 	 . 

it is nut' cnrinoctoci with servicr. 

The honrd should state Fuil the reasons iii regard 'to ' 
• each disability on which its opinion Ib brsod. 

- 

------------ -- - - 
 

	

-------------------------—'—• 	—a '— 	 — 
o .iO.sbbxlity 	 t 	

I 	 B 
'.'(t' 	• 	' 	 , 	• 	, 	 . 	. 

	

— — 
	 — — 

In respect of each cJisnbility shown as attributahle 
•. , ,. under f,the board should statb f'ully, tho specific 

condition and period in •órictà iiFtidh beised the 
disability.  

 - 

 

-- - - - - - - - - - -- - - - - - - as - •. - - - - C - . - - ' - - — - — — 
• 	 p 	 • I -' - 	. 	 ' 	 . 	t' •• 	-I 	•' 

In respcet of cach. 'disability shown as aggravated - 

	

- 	- 	under E. the•board'should stte furi:—  

the spodific condition and period in service whc, 
aggravated the' di'sabil,ity.. 

whether tho effects of such aggravation still. 
persist 	 . 

(iii)If the answer to (ii) is in th 	h arfmHtive, •• 
whothor effect' of agrevatinri 'will persist for a 	' 

-' T 	• 	 motoria— period. 

• 	(d) 	In the case of a !Ii.onhi .1 i ty tinder C, the honrt.I should 
state what nxtctl y in thai r ojiiti nh j s t.hu nauso thereof'. 

.5 

— 	 • 	. 	. - .. 	- •.. 

- S 

	 -,'I-- 

, • _________ 
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5. 	 '1RO 2 

Is ti13 inc1jv 
ir 	 jrJl In flood 

OP. Purthor tratrnent, 	nd 
or wh 	

flturo and for how lOng i3 it likely ; 	bo roquj 7  
1; 

Uo 	
th inJj,j1 roquj0 an 

	
€onfl't9 If so, (i) 

Wh3le r) 

P2rt timo,(1) Permanently 
or trJmoorr1ly. 

•.-: 

temPcrj1 	
Por. no lOng 	

• 	 !. 	• 

7. 	
dicaj catogory U.1tdCCj 	 - 
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Sign -~j tur e ci 	ic1ont: 
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ombr 	

q 	
) 

J.'ce: 

• 0• 	 • 
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Date 
41 

ANA 

	

•'PPRoVING U 1HQRITy 	: 	• 	 •• 

h. 	 • 	 • 

• 	 0; 	 • 	

• 	

•0 sign a t u re  

) Dos qn f: • ç'• 	 • 	 • 

'SPate : 	
j  ori  
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• 	 ..; 

Place 
II  

; 

- 	 • 	 -• -' 

Dosignatjn. 

- 1  
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£ CCEP1INC UTI1OITy 

S ign Ure, 
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Nodical ClIto gorips ror Porsonn1, odicl catoqory bu iIuI1rrI 	
)tIIopI;ool—J—r- Upon t heir physi1 —— — 	_ 	-- 
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Physically well ciovolopocJ • 	Fit for activo sorvice C-3priblO, of onriuring sovoru 	anywhe0 	

,.".. physical and montal S€r -un 
for Prolonged period in any 

	

• 	 climate. 

 
No ruijor dfoc5 and 	

Fit for duL03 in l disability, able to 	 l
areas except in high Ufldoq modorato phyoi01 	altitude, 

exurtiiin but not sovpro 
strain. No defoct of 	

I' 

	

- 	lOconnotjo .. 	 q  

	

C 	
Hms m mmjor cJismbility/ 

Fit for so Jontry 	8 dfct which doug not 	 1ut10 

	

.5 	 .9 
iflto'rf'c'ro in porfornianco 	

: 
of dutj05 Capablo of 	 S  
u 

jT 
n(idrcluinq lirnitod physica' 
Oxertnn and sFrnjn. 

	

r 	- 
Tuinporary unfit Juo to hospi- -T 	— 	tlist10 or. COflvloscing 
from illn1jsg 

S 	 • 	

I 	 -• 

	

S 	

•• 
unFit For any 

Farm of dutj0g in this force. 	

• 

	

. 	. 	 I  

	

. 	 S 	 ( 

_•"4 	i.:?. 	S 	 S. 	 S 	 . 

4. 	5  55 • 
	 j) •  

	

S 	 • 	 S 	 -. 	 . 	 . 	 ' 

	

S 	

1 

r 	 : } 

	

S 	

I 	 S 	
L 

	

• 	 . 	
' 	 S..  

.1 	. 	 S 	

•: 	 .- • 	 I 	 • 	SI,, 	55. 	

. 
4 .  

•5:t

- 	 . 	 • 	

• 

	

. 	 • 	 S 	

.• 

-- 	

- 	 • 	 • 

	

• 	

• 	 5 ' 	 ,, 	'I 	•. .f, 	- 
fl.S*.,..SS.S 55S__5S, S5 	 - 	 • 	

S 	 - 	- 

	

-5 . .. , . 	 ..•--• 



l. 

• 
II 

4 

'7 	

F 	•1;:•:  &F:' 

	

t•f' 	 : 	 . 	 . 	
!( • IV• "\ • 	. 	.... 

FebruaryM 1990 	
5 	. . 	

. -" io 2 
-- - - - -- --- -- — - - - - 	 - - - - -- - - - 

pa 21 fl4. 
WHICH 

(i) 1onary 	bercu1os is  
() 	PUlmOnr 	ema Oed 	 1 

II 	

p 	 - 
ulrnoary 	bri0s 	Wth 	etus10 

,"... . 41- 

° Uv) -Nbe r 
los is N rPt1loflarycrJi 

	

(v) 	ronchi€i3 I 	

I 	
t 	

, 

Pleurjs, 
ereffId

bronchjectasjs - 	
. 

Nephrjts ( ac€ dnd (j 	
Lobar, pneunja . 

 

() 	 eda 
2 1, 

	

(x) 	
1 

- chronic 
42 

	

ft ..................... . 	. ... 	. ,. )rthrtis 	 t 	 I 	

4 i) 	a ig ja. 	 I 	 I 	
/14 

	

° (xiv 	LiUinhego 	
4 

3. 
XV 

Frost_bite leadiny •:: 1'. 

11 

• 	 r.1  iie 	Stroke  
. 	, 	

' 	' 

B .Dise ases 

-:: 
(1) 	

Pbychosj and PaychonaurQb' 
'Hyperjj 

(.p 
 

I 	 - 	

-- 	 1 

' (iv) 	Pulrnary 	x'cu0sj5 	 I 	
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• 	 th ara 3 ) 

'd!ca1 Cateqories for $i.rso;nel 	i•. jca'.  crtegory to e 
terarded to the rersonnel Oepending upon their phvsica]. cc.city 
shall We sunder.:- . 

.......................................... 
Lledjcal 	Physical cpacity 	Dutiei fit for 	.emarks 

• 	Category 

A 	 Physica3ly well developed... Fit for active 
capable of enduring severe 	service anrwher.. 
physical and 'ental strain 
for prolonged period in 
any clirate. 	 S 

g 	 NO major clefccts and 	 Fit for cutjesj 
disability. Able to 	 all are,s excent 
uncergo moderate physjcl 	in high ltitud. 
exeriion but not severe 

	

- 	 strain. No  cRefect of 
lcxo'otjion. 

Has a major disthilty/ 	Fit for 	'entary 
defect which 6oes not 	 duties. 
interfere in peror-ance 	 -. 
of duties. Capable of 
undergoing limited ')hysical 
exeA rtion and strain. 

D 	Tet'iOrarY unfit 4ue to 
hospitalisation or 
cOfl\alescing fr 	illness. 

E 	• 	rnanent1y unfit for any 
for of duties in this force. 

I 
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"i 	1(II 	I 	i I I i 	I 	titi iiI I 	Ii 	I 	i iii 	;it 	r i 	di 	1 IU (111( 1 	11 c 	Ill 	I 

Iflht . t/cuI 	II' lIE 	 I 	 riti 	icl1irii 	tT;lt:i ye i::crtvo:i. 	of 

11i'l 1 	(1 	Ii 11111 	(t I I -' I 	 I 	(II 1111 	I 	I 	A 	I P I I I ( 	11(11 11 	I v 

c ofilLiatall I:a .i I e qovtn.iic.I uIiIer 	•t' for ii 1 .purpose, 	otIi the i:i.v. 	and 

	

(f-r 	::Iii 	(IIIIIII(:)Ii 	i"':,;I;i:'i' 	1.1. t 	i'ecI?il-h/, 	ar d 	a T'e 	f.:1itec:i 	tc) 	.I1 1 

.tiie 	(-'lit 	iIIlii:;;It1_it a 	!opeI'- a I -Id C: npreIiens-i-v-e'--postIIq 	-p0:1. 1C' 	JS 	non 
lfl-Ii.iL9teIlt. 	(-'l14O. 	there I.ar4 riC:I fWcd poltirig teflLU'c? 	 f5I.t1tCd 	in 

• 	 c'?rtai.Il 	aIiorIlt].er;. 	I'li:li , I, 	the Ior::e i.i- I:eItlq c:onlbatiiaed 	ijr'adt..ual ly. 	fOr 
• 	: 	r'eatei' pffir::i enc:y ai'tt::I 'I;c 	iIIaI:e I I; InclIc? cc)n9enl.a1 	 S  • 	 4 	 .. • 	 •(. 	•• 

INTRODUCTION 

2.: 	As The F ioe Is beinq tot a.i ly ombab lsed5.  in a phased manner , 
• •. 	there 	is a necessity to formai.ise a common and c:trreherisiv 	poslriq 

policy In respect of all centrally control led catecorles Iricl clerl:s 	. 
(both civs and 	T1at-arIt) and cit;Iier c l.vs staff .  member. 

AIM 	 - 	 - 

• 	3. 	: The aim of this l).ivectorate IBeneral s Policy J.nstructio 	(DOPI) - 
Is to lay doctln- the 1:o1. icy to be fo). lowed in requi at in g the post togs of 
all. c:entral ly - cc,ritrc,i i-ed catec)o.ries inc1udinc4 .c1erk:i (both 	civs 	and 
cnimbiatants) and other •civs st:af.f  

Centraljy. Contràlled CateQories 	 . 

4. 	The under. men tic:)riec:I Cats/Tiades are be trig tre.-a,h;ed 	as centrally 

• 	controlled. Their pastlniqs and •pr-cimoticins are controlled by 'A 	s-ranch 

and Records E1rru:1 -i of thIs -  Di t-ectorate --- 	. 	.. . 

(a) CIel-:c/Wr1ters. 	 . 	. 

• 	. 	(h)  

• 	(c) Ei4r Trades. 	 . 	 S . 

	

0r. 	 SI 
(d) EMEiTiadcis. 	. 	•. 	. 	 . 

• 	 . 

• 	 (c) t1edlcal Trades.. 	. 	. 	 . 	 . 	. -. 

	

(f) 61qria1s Trades. 	 . 	 . 

• 	
_.... (q ) Other 'tradesmen cats. 	. 	 4. 

(h) A 11 C I. v c, 	 . 

Normal Tonur ry  

5 	 e nnJI - fflai :tei'iure i aid doticri -for centrally cori t tro-licd catswi 11 be 
asunder -  

/ . 
	 (a) 	. Clerks/Wr.iters/Btenos/PAa- 	. 	. .•. 	-- 

• 	 '(il 	tin its (Soft) 	 4yrs 3 j; 	64A X, j.19fl/1J'T. 

-(II) 	Units (Hard) 	 3 Vi's-. 	 . 

: 	 . 	•• 	$: 

[ T 
I- . 	- 	 • 

	

-. 	I 	PR 	I 	 • 	 • 
. 	:.,.. 

I 	 I 	 .• 
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• 	 ti 	 I . 

• 	 .• 	 - 	 S 	 ., 	 - 



4 

Inje I() 	 - 	 4 Yrs ) 	7 

Ht) 16 Ft (N) 	 - 	 '4 Vi' 	 .: 	 ;"• 

(v) 	(\flTL° 	 4 Y vs. (extendahie by t Vi 

(v I ) 	II') l)1)n1k 	 - 	 4 Yrs 	 dCi - 

( .,,.;j 
 

ñU')kl/A111 fl/i I I 
D(Jshrl • -" 	 4 Yr 

 

(h) 	Qtflj LJi lr_sWis. -  Cj.vg/combptpnt 

(fl 	LJnitn ( Soft; ) 	-.' 	 4 ,( extendiah'J.e to 5 .yr 

(Jut 	( Mar ii ) 	- 	3 	 - do - 4 
(ifi) 	 . 	 . 	 o' 	. 

(?.•i) 	HI;) 1(3CFt(N) 
 

(v') 	\RTCt3 	
. 	

3 (cx teridab le to 4 yr 	) 

(vi") 	F-)f) D0AR  

• 	(ijl)Other 1Jnit s 	 4 yrc  

6 	F o r . th.j purpcie of 	pit inq 'turnover of 	hseen ' the 
Un'it/Frnn, 	 tatlorur. have been cla ss 	ni 'H"d/6oft. 'The detail im  
•of.clasif'icaj;ic,n are attviched- as Appendix 'A'. As •fr' .'apoilble 	and 
dependinq upon 	avai 	fl nf uitable var ci 	pet iorrnel will be 
rot ated 	be t;weç . hard and rft ft at t;lic rat to of I P 1 . 	 .)ci,'rrua]. .J.y 	pcuii; inge 

t; 	Ot"dc?rd 	dirt" :lcuq 	Dec / J air (;o 	co—ordinate 	with 	t h ew 	academic 

Extens'ion of'. T&nure  

7. 	•rnure oL dirty enLtthel"a(;ed above will not be extended •in any . c'ae. 
However , 	 i ri , 	 ca.;c 	in the intereat of at ~ q-ani matidns or 00 

extreme :om:. 	ioriatcqr c- ) i. nth (medical treatment 'for.terminal 	dlneaiae 
such aa I nc(i r.'t 13 'for rure il , w .1. fe or. d.epe'ndehta ) ma''be concir ide red 

' 

and 
extenrurioui q tdftr, Onci year' Iii (wo. apel la of uix iruor'fh,cir  each. 

El. 	flequecir t; fr cx ti'u 	•ruruppor' ;ecJ by.' p roof , duly v'ecdmiruerided by CC_i 	Bo 
and 	J)Il , in the' chain 	of 	c:omt:I' rnshc,ui,d reach Recordcn',Brianch/ 	A 	Branch 
cix rruonUua'pr'inr to comiipleticii'i cr1' the exi s ting i tenUT7.0 	mawr pr 	peri'armna 
attached pica A  

, r",q) v ' Er I 1' cx t;n for' manctth,e,' cal x rnor'rt)ca. is rc(ld (caecond 
pe 11) , requect for the canme ciicx,,rid reach the Record Brnnch,/: A Branch 

t;hla Ht: well? before the 'expiry of the firat ape ll of" extn already 
qrant';eri 

 

I?. . ' 	 Reueca.ta received for extn of tenure after 	isue.. of , poting 	i. 
order will ndt he entertained at any coat.  

• 	 '. 	 ' .''-1, 

FNrm 	 - I ' 	 ' 	 '-l• 	• .  
• 	 . 	 ' 	 ' 	 . 	. 	 •' 	

.: 
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(P,? 1  

./ 	 Lanc11ation/D1version/Deferment 	 . 

/ 	. 	 . 	 .. 
/ 	1O 	Requtf:r ctncei] atJ.nn, diveri.or, or dfere•nt 	will 	iiot be 

ent.e rta itied 	on;z:.e the 1ot inc.) i s alrc? cdy issued as it .csi ii 	ef fec:t 	t h e 
whole 	p1 .cin lriq 	ctnd 	c:ic iii 	pc (; A I I 	 AS. st.tc.h , 	request 	for 	choice 

I . 	psf;ircq', 	a i1y slinicid reach C1 .10 Recnds Eharich/ ( Frarich of this 	HG) 
1 	befc,t'e c€:iin:ilet;iccic c:,f the pt'eiceiit; t;etiure 50 tticcit the 	feavnibi 3. Ity 

can 	be 	eccamined 	 . 

• 	 Prm.tura Potin: 	 L - 

11 	No 	p i 	 mtti..c V. e 	pus t i iq 	will 	be 	I secued 	by 	fle:ord 	F3f'aric::h / 	 Branch 
of 	th I ca 	HG) 	i.cE 	t 	In 	the 	f 0 1. 1 n 	:1 h 	t I t'cumtn 	s 	- 	 • 

(a) 	(\dj;ustmeict 	of 	siirplus/dpficier,cj. 	•. 

(b ) 	 cd )tjsi;cncaiit 	of 	rant 	structure 	on 	p rcirnot ion 

(c) 	on IRNe cnLcsterinq 	to 	cithir' 	trades.  

(d ) 	 On 	(j 	. 	 p 3 Ii, nry 	qrotinids 	f f 	Such 	pa s tinqs'ire. 	In 	the 
public 	f 	tret 	 . 

(e ) 	 On 	ss i nnal e 	i ri cods 	on 	mdi v idual 	request 

• 	 (f) 	For.iiew 	i'aisinqs. 

(çj) 	Fov41ntrtc.c:rcal 	ditties 

12. 	Where 	sudh 	pr 	mature 	pc:isti.ngs 	are 	Issued 	requ.est. far carcc:e]. lation 
or 	for 	a 	par'tl1:ui.a,' 	c:hoice 	cctatir.)i, 	will 	not 	be 	éntertained 	However, 
premature 	pinq 	A t para 	11. 	(ri ) 	will 	be 	issued CNITy 	on 	rece it 	of 
specIfic 	reqt.tst/recotiitnendaj; Ion 	from 	the •Commander 	in 	chain 	gi v Ing 
reasons 	as 	.t;o 	why 	the move 	is 	lecessary 	In 	the t 	Interest 	of 	the 
0 rç3 an I sat ion 	I f 	sat I sf I ed 	and 	app ri:v ed 	by 	the 	DO/tLg:3 	paca t.inc 	will 	be 

: Issued 	to move 	forthwi th 	. 	 . 

Potirin of Eg 21 ' M, unn e 	irki n ed . ,  on 8pecialigd EQUipment 

• 	13 	The 	Fo'c:.e 	is 	In 	posssicw 	cf 	cei'taln 	f3peciai ised 	Equipments, 
especially 	1n 	the Medical 	Lranch 	These equipments are 	hid 	by 	f e w,  
se 1 ected 	un it.c 	fs 	suc:h 	pe rsninni 	trained on 	thm.e 	qi.tipments wi 11, 	be 
rotated. betc',een 	uci I t;s 	h:ildinq 	similar 	equipments. 	. 

PostinQ of Intructor 	to ARTC&B 

• 	 14. 	F'm:istinqf 	of 	insl;rtcct;c:,rs 	to 	f't'tE 	will 	be' 	re Ft 	 quicated 	as 	per 	the 
• 	 lnst,'uc: I; loris 	contained 	in 	flO] I 	6/91. 	The 	qual, it ati ve 	requi rements 	laid 

down 	therein will 	be 	strictly 	adhered 	to while' sele:'tinq personnel 	for 
intructiona], 	dulies. 	 • 

15 . 	Post inq cit 	Inst i'uc tars 	for 	Technical 	Trades wi 11 	be done out 	of 
the 	panel 	niaintained by iecurds Branch of 	this 	HG). 	the . qualitative 
requiremicerits 	laid 	down 	in • ROT 	6/91. 	ciii 11 	also be 	appVied 	Ln' this 	case. 

• 	 , 	
• 

• 	 , 	 • 	 • . 

-- 	 . 	 • 	 • 	 • 	 . 	••' 
' 

- 	
• 	 •• 	 ', 

I Nil 	• 	 • 	 ;;'• , 	
, ; 

----I.. 	 • 

' 

• 
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Past in g Out of Per's on Discth 1 in a ry Grounds  

16 	No ind'i v idua 1 wI. ii be •post.d out f ram, one upi t to another on 
ds:ipl lrta.ry qrourt'ds or on iriefficientzy. They tahou(id be dealt' with 
under appropra.te rules and regulations instead of. ipro-achliig this ,Dte 
to post out such per's to oth•er t..tn i t 

Posting of Hub.and and W1fe to Bame Unit/Station 

17. 	As far -1. 15 practtr:abie or ad tit i nistratively pos'ih1e' effcrtct 	will 
be made to 'pt a husband and his wifi ,  serving wltft:this Force to the 
same stajon'jf not; pt;si.I::iie to post 'them toqether'lrt one wilt. This 
(t iii nut be taken a.i at i e xcuse to ti e posted to soP t are as as tiumb and 
and wi fe woo J-iav o to ma iii t a in ti -re rat Ia of Ii 1 a st ated in p ar'a 6 
above - In suc 1h cases the deci.ion takr'i by this Dt- e will be final. 

Etinc. c'L 	. iJci 

1iI. 	$lnc:e all. the iat€a11.cirts of .(ssam Rifles a r e technically 	located 
In p e a c e stit'.t ions, 	it Is not ,'fQasi'bie to past ottt 	low medical 	cat 
pe r'sortne 1 to other' uii Its , unless medIcal auth '  recommehd to avoid 
acjgravat Ion of the dic.cabi. 1 Ity Personnel placed in lot., medIcal' category 
may he sul tb ly employed in the DnS under shelter-ed 	Appointments 
commensurate wi. th  their disability; On attalnmcn.t of minimum 	service 
for pension s:h persorine 1 depend ).riq on their sü± tab'i ii ty for retention 
nay he ccx-rsideped ' 'for hoat'diriq out on medical. grounds or 
'compulsary/vc-it.int-ar'y reti remerit in the interet of the Far-ce. 

- 	 -. 

19. 	A n ln(:ividr..ral can avail the facility of a cot;passIonate posting 
only once In Ris entire servic 	n u e Ic id trig 1 ast leg ost,ing'. Requet for 

/J such post irrg should reach this E)'te (Records Ot-nnch/' , A Branch) well 
befay'e - cump'etjon of, the present tenure. Request for' compassionate 
posting recped after Issue of nOr'rrial pasting will, not be entertained. 

1/ 
fz 

20.retiur ;r ut corriF rs mat e pustlnq wlfl be formiAtwa years which will 
nut be a )(teuded except dire to ' ext reme cornpastioriate grounds for 
cr:ir'rtinulnq ';-je treatment. 'fur 't'er'ininal diseases 1 ik, 113, Cancer, AIDS 
a ti:  

21. 	The ap1 cai;ic,:n'is 'for t::ornpasirni4:I'iate posting amhoi,.nld bC submitted to 
tb 1 s .1) t e thouqI'r Emrr ll conc e tn ed r.s i th the recommend at; I uris of CO Bns 
Before sLnbrni"*,tir'mg app 1 ica'ticwis for compassionate' posting , the reascnis 
advanc:ed byçthc Individual should be crut in Ised , thoroughly arid got 
verified 'frjn the auth 'concrrned where It is fclk riecessary Where 
such ver'i'fictlun, is carried out, verification reptn't rate ived -from the 
aLit-h' cormc:af'.'ned he attached t.si tb the appi Ications - It will alo be 
ensured t- hat genuine and most deserving cases ar;e only forwarded to 
this Dte for9consideratJ,on  

`22. 	Fol lot.nq i'eaans/gro..inds tdvnced by, th ini v iduál,_______________ 
r punting on (:nmpa.sionate grounds bedrig common to a 1 :- 

(a) , 4or loohi:inc after the landed/ancestraL property. 

IFj 	 (b) 	.ChiJr:ir'cn Education.  

• 	 ' 	 ' 	 I 	 'i 	 •-•'-"'-" •_-4 	 ' 

• 	 . 	 , 	 ' 

• 	

' 
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(c: ) 	F* 1oo:inq aft C.,: . cii d p.aren t13 

,1 	
(ct) 	f 	mCrllc a3 tT , entment of 

2  3 Hc)weVPv 	L.(tTtc];t; 	pr':Lcirity .ii1i he çiven for. such 	cases 	where 
ccrnj: ui I on at p 	perc t I ncj I. u  reqr,tci ted fcn' t re aten t of. - term In a 1 	diseasam  
lii:e 	'ti, 	(.i;tic::*'r', 	(\i) 	rl;c:. 

/ /24. 	Since ti rc? is no inter ,..rii t pont inqirto (3I) Jd/OR, theIr caen 
will be ccin'td e red 	Ic,,' at t achmeui 1; for twc 	ye RT"L On compassionate  

/ cjrriundie. 

Ponp I ance df EUna Qtr 

2). 	Pont•irid, c:)t'cre J. 	uc:1 by thiin Dte ti,i11 be CiItt'T'ied 	out 	cni 	du 
ditl?c; ai menticirieci in the roet iri 	rderi &ji thout Al . 	repreent tat on . if 
the potinç is one to one move it w.t1 1 he carriWd 60t simultaneou1y 
PCt irig order .,i ii invari ab iy spec I fy when a párti\.c1 arp.ctlri 	order 
is ori r eii e f 	5kcqueiii 1 for dc fe t'men 1.; of th a pc,eit lriç -diAe th the Vol lc,wlriq 
ree.eion; t*,i. t b.c entpri.;ai.npd.. 

() 	ioidiiiq 	I:ey a.,p,ttitmentn teuch ae PRI 	Cirk, 	Engr 	Clerk, 
entriatri IIJI th an imric,, :taitt ,Tob or is tt'air,ed on computer.. 

(b ) 	F3c:hricii. qc1Jçj Liii ir.irert 

(c: ) 	Corn.dt is away on ive/tertip duty. 

(ci) 	1).c:fit::J.ci,c;y 	ii, u r i it. 

(e) 	i1udl.riq/iet:irtc4 civr',' ic 	itcit c:ot:iiet;ed 

(ft 	inci:vi has ii_F:,mi. ;t;cc:i 	J'ef:)J'caerltatic)riirn 	fCIT' 'E: 
c:ancciirticit/c::ianqc of pciat1iiq. 

	

• Tl 10 tbtie vensolls wi :1. 1• not be ac:c ep ted aa v a I id fo i de 1 ay I rig 	the 
pcitt Inqa . Aa the wit tit arp we], 1 aware cjfc omp let ioc: of tenure o1 	the ir 
per, 	they 	k,uit eiect/trair, tel lef well in advance eto that 	a peri 

	

oin 	out can hand over ii itt charge and move on dUe date 	Where no 
reply 	to tt,c re:,rettentat;Ictit made l::ty the mdvi its r.ecive,:i 	before 	the 
date of move, rnc:,vp d...V I.r,civi wi 1.1 11 ot i::,e withheld. 

	

- 27. 	i ) p,i,cp I. 	under potit; i....., wi i :1. ,tot be 	entt ct 	leave 	withDi..tt 	the
11 

(:OrlcurreIlce 	Iif hii new uril. t . tJr, T'CcC I pt of c:onc:u,'Cnc:e  ir,dvl 	will 	he 
irieni; on 	leav.cc:itnti.t::>ttt I t 19- 	 . 	 . 

 

H \ 

29. 	After arryiriq out the :toiting a cáriflrmattän report as per. Appx 
C will be ;ent to this Ote (Recorda Brar,ch/ A rinch) 

Pcrnnc 1 brInging reaure by writ Ing to tiff icri/Statf poted 
in th i Di;e br v i it ing ti-iis, U te wIthout pr lot' pe rmie ion or auth will 
b i iab1e fthj' dic:ip1iriary tction. 

. 	 .........,. 	... 	 .- 	. 



' 

: 	 . 

• 

. 

Lii, • 	 . 	.•. . . 

- - - - - - * - - 

1) 

	

e that. the fr trucion .contiriéd 	in 
this 	1.)f.3Pi. *f,1.FIfjp 	tiic:t;1.y a :lI%cred t. Fmn Cdr:. 	dk_inçj 	.thei.r 	visits 
f; o 	u(iI.; 	un.'.ii 	:€.md ',J. II. 1 1 c:k int;c, th is aitipect and 	etisur' ethat 	all 
pntiriq s,i.1i(-(:.1. a'' 	:nr'ti 'f 	:r1 dL( 	date 	. 

Ifii 	iW II( il 1,q)T 'it m P.1 J I ft 	Vh)U am 	or dt i/iriitruc 	ini 	on 
tI)e s1.(t_cjQc:;. 	. 

) 
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